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INTRODUCTIOl'{ t...... • ~ it ....' • . I .' 

I, the Chairman of th~ EBtimates Commit* having been 
authorised by the Committee to submit the Report on their behalf, 
present this Twentyseventh Report on action taken by Government 
-en the recommendations contained in the Thirteenth Report of Esti-
mates Committ'* (7th Lok Sabha) on the Ministry of Energy-
(Department of Power)-Power Generation-Central Electricity 
Authority. 

2. The Thirteenth Report was presented to . Lok Sabha on 29 
April 1981. GoveJl'llIllent furnished their replies indicating action 
taken on the re<:ommendations contained in that Report between 
November and March 1982. The replies were examined by Study 
Group'!' of Estimates Committee at their sitting held on 31st March 
1002. The draft Report was adopted by the Committee on 7th 
April 1982. 

3. The Report has been divided into the follOWing Chapters:-

I. Report 
II. Recommejlldations, which have been accepted by Govern-

ment. 
III. Recommendations which the Committee do not desire to 

pursue in view of Government's replies. 
IV. Recommendations in respect of which replies of Govern-

ment have not been accepted by the Committee. 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaited. 

4. An analysis of action taken by Government on the recom-
mendations contained in the Thirteenth Report of Estimates Com-
mittee is given in Appendix. It would be observed there-from that 
out of 104 recommendations made in the Report 86 recommendations 
i.e. about '82 per cent have been accepted by the Government and 
the Committee do not desire to pursue two recommendations i.e. 
about two per cent in view of Gov~nment's replies. Replies of 
Government in respect of four recommendations i.e. about 4 per 
cent have not bee~ acceptE)d by the Committee. Final replies of 
Government in respect of 12 recommendations i.e. about 12 per cent 
. are still awaited. 

NEW DELHI; 
Ap7'il 15, 1982 
'Chaitra ~f5;t9=04'-:---'(=S:-).-

, 

S. B. P. PATTABm RAMA RAO, 
Chairman, 

Estimates Committee. 

(vii) 



CHAPTE11 I 

REPOR'r' 

This Report of the Estimates Committee deals with action taken 
by Government ~ the recommendations contained in their 13th 
Report (7th Lok Sabha) on the Ministry af Energy (Department-
of Power) -Power Generation-Central Electricity Authority~ 

which was presE!!Ilted to Lok Sabha on 29th April, 1~1. 

1.2. Adion taken notes have been received in respect of all the-
104 recommendations contained in the. Report. 

1.3. Action Taken notes of the recommendation of the Com-
mittee have been categorise,<i as follows:-

(i) Recomendations/obseroations which have been accepted' 
by Government-Chapter II. 

S. No.2, 3, 4, 8, 9, 10, 12 to 53, 55 to 69, 73 to 76, 84 to 87, 
90 to 104. (Total 86) -Chapter II 

(ii) Rec(l·;nmendations/observations which the C<nnmittee do 
not desire to pursue in view of Government-replies 
Chapter III. 

S. No. 77, 80 (Total 2) -Chapter III. 

(iii) Recommendations/observations in respect of which Gov
ernment's replies have not been accepted by the Com-
mittee.' .. 
S. No.1, 11, 79, 83 (Total 4)-Chapter IV. 

(iv) Recommendationsjlobservation.s in respect of which final 
replies ar~ still awaited: 

S. No.5, 6, 7, 54, 70, 71, 72, 76, 78, 81, 82, 88, 89 . 
• 11~ 'i (Total 12)-Chapter V. 

1.4. The Committee will now deal witR &e>tiea takea by Gov--
eraJHIit •• 80m. .f the recommelid.tiou. 
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.National PoLicy on Power 

(Recommendation S. Nos. 1, 11, paras No. 1.8 & 1.St) 

1.5. The Estimates Committee in their 13th Report recommended 
that Government should formulate a National Policy on Power 
without any further delay giving clearly their long-term projections 
for the, development of power, share of different sources of power 
generation viz. Hydel, thermal, nuclear etc. as well as the role of 
Central Government and State Governments in the field of genera-
tion and distribution. The Committee further recommended that 
the Governme~t should present a White Paper on, Power Policy to 
Parliament by the end of this year-1981- (if possible) to facilitate 
a national debate on the subject. 

1.6. In its reply the Ministry have stated (March, 82): 
"The Power Policy of GDvernment has been lald down in the 

Industrial Policy Resolution, i956 which puts generation 
and distribution of electricity in Schedule IN wherein 
all new units, save where their establishment in the pri-
vate sector has already been approved, will be set up by 
the State. This does not however preclude the' expan-
sion of the existing privately-owned units or the possi-
bility of the State securing the cooperation of private 
enterpr'se in the- establishment of new units when the 
natiop.al interests so require. The Policy laid down in 
the Irrdustrial Policy Resolution is being followed. 
The demand for power is essentially a derived one de-
pending on the development profiles in other sectors of 
the national economy. Planning for power cannot be 
done in isolation without reference to t~e profiles of 
development in other sectors of the nation's economy. 
Power planning is an integral part of the overall planning 
of the economy which is done by the Planning Commis-
sion. Planning Commission in the Sixth Plan document 
has already outlined the development perspective for the 
period 1979-80 to 1994-95. Central Electricity Authority 
has initiated action on long term power planning exer-
cise involving projection 'for demand for power and 
energy over a long-term horizon identification of new 
generation projects for benefits during the planning 
horizon, optimisation studies to select generation 
scenarios resulting in lower operating costs, power sys-
tem studies and integration of generatioh and transmission 
scenarios leading to the optimal path of power develop-
ment." , : . i -r~: W!!r!fI'~I' 
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1.7. The Ministry's reply is nothing but an attempt to evade the 
hsue of National Policy On Power which the Committee have been 
recommending since 1977-78. The Ministry had made a statement 
before the Committee (1980-81) that '<once the 15 years prospective 
plan ...... is ready and 'Government have taken decisions on the 
recommendations of the Committee 011 Power, it would be possible 
for the Government to formulate the components of a National 
Policy on Power." In evidence tendered before the Committee 
(January, 1981) also, the representative of the Ministry of Energy 
had stated that a formal paper 0'0 power policy for being placed 
before ParIiument would be readY in "some months." The stand 
now taken by the Ministry tantamounts to ehallenging the neces-
sity of formulation of National Policy on Power on the ground that 
policy in this regard is already laid down in the Industrial Policy 
Resoluton .. 1956, which, the Ministry says, is being followed by the 
Hovernment. 

The Committee ar; unhappy at the Ministry's going back on 
its earlier commitments and strongly deplore the delays in formu-
lating a National Policy on power. The Committee urge that there 
should be no further delay in framing National PoEcy on Power, 
giving clearly the long term projections for the development of 
power, share of different sources of' power generation namely 
hydel, thermal, nuclear etc. as well as the role of Central Govern-
ment and Sta~e Governments in the field of generation and dis-
tribution. The Committee also reiterate that Government should 
present a White Paper on Power Policy to Parliament without delay 
thereafter to facilitate a national debate on the subject. 

Settlement of Inter-State Water Dispu.tes 

Recommendations Sr. No. 54 (Para No. 3.34 & 3.~) 

1.8 With regard to the question of resolving Inter-State Water 
disputes, the Committee had felt that "national interest demands a 
more drastic approach to the problem than adopted in the past. 
Either the legislative measures already existing should be given 
strong enough teeth to deal with the river water disputes within a 
prescribed time limit through arbitration or otherwise, without any 
right to any party to prolong the dispute through the device of 
appeals or reviews to higher authorities; or through constitutional 
amendment, if necessary, water may be declared as a national re-
source, to be exploited by the Centre with due consideration beiIlg 
shown to the State or States in which the resources lies. The Com-
mittee urged that the matter ~hould be considered at the highest' 
level without delaY with a view to finding a speedy and abiding 
solution to the chronic problem. 
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1.9 In reply ftle Ministry has stated (Nov-Dec. 19181): 
"Realising that the number of projects involving substantial 

potential are held up on account of various inter-State-
disputes~ this Ministry has taken initiative in holding 
discussions with the various States with a view to resolv-
ing the problem. This Ministry has also suggested to tl"e 
States that such projects could be taken up for execution 
in the Central Sector pending resolution of differences. 

" Regarding resolution of inter-State disputes within a pres-
cribed time limit, it may be stated that this recommenda-
tion made by the Committee, though very desirable, is 
not. capable of implementation under the present arrange-
ments available. It is not possible to lay down short 
time limits of settlements of disputes or automatic refer-
ence to an arbitration in case of non-settlement of such 
disputes. However to enable the Central Government to 
playa more active and dynamic role in water development, 
Ministry of Irrigation has made some proposals in a Note 
for consideration of the Cabinet Committee on Political 
Affairs for enacting legislation within the ambit of the 
Union List for smooth implementation of various water 
development projects on inter-State rivers. The Rajadh-
yaksha Committee on powers has also made recommenda-
tions for expeditious settlement of these disputes." 

.1.10 Tile Committee take note of the steps being considered by 
the Ministry to resolve inter-State disputes in regard to hydel 
power generation schemes. The Committee would again urge the 
Govemment that conclusive and immediate measures should be 
taken to $sure that hydel power projects which are subject of 
inter-State disputes are taken up and implemented without delay 
in the Central sector pending resolution of difference~ between the 
States and such inter-State disputes are not allowed to hoJd up 
power development programme of any region. The Committee 
'Would like to be informed of the outcome of the various steps bein~ 
considered by Government. _ 

Improving Quality of Power Equipment 

Recommendation, S1. No. 58 (Para No. 6.22) 
1.11 rThe Committee had felt that, as suggested by Rajadhyaksha 

Committee, "the ideal arrangement to bring about improvement in 
the design and production quality of power equipment would be' , 
to have a consultative forum where the representatives of manu-
facturer', ~ and executing Agencies like NTPO and HKPC to 
... w* willa ~e re}il'_ll .... V. itt CeI1t'ral.ec:triclf, Al,lttwrity 
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..could meet and discuss design and operational problems of power 
equipment in the light of their experience to enable the manu-
facturers is incomporate changes in the design and manufacture of 
new equipment." The Committee had suggested that "the system 
of consultative machinery on these lines should be introduced at 
an early date in the larger interest of production quality equip-
ment in the country." 

1.12 In its reply the Ministry has stated (March, 1982) that 
"'Government accepts the above recommendation of the Com-
mittee." 

1.13 The Government has accepted the suggestion made by the 
Committee to set up a consultative forum where representative of 
manufacturers of power equipment, users, executing agencies and 
the CEA could meet and discuss design and operational problems 
but it has indicated as to what is going to be done in this regard. 
The Committee would expect a consultative fOrmil to be set up at 
.an early date. 

Delay in Clearance of Projects 

Recommendation, Sl. No. 79 (Para No. 7.29) 

1.14 The Committee had found that while the states thought 
that CEA was taking too long a time in giving approval to their 
proposals, the CEA attributed delay in approval to the incomplete 
data furnished by states in project reports. The Committee had 

,expressed unhappiness at the shifting of blame for delays on each 
other. The Committee had desired the "CEA not only to lay down 
in clear terms guidelines for preparation of pro] 3ct reports which 
they appear to have done in the case of thermal projects but not 
hydel projects, but also take initiative to educate the SEBs '~he 
manner of preparing comprehensive project reports giving om-
plete data to avoid any delay at the techno-economic appr al 
stage. "The Committee strongly felt that "CEA also have a reS-
ponsibility 'to clear all projects referred to them within a time 
schedule. No proje~t should as far as possible, remain pending for 
more than 2 years. All objections and the additional information re-
quired with reference to any project should be communicated to 
the States concerned in one lot and not piece meal. Where any data 
in a project report is found wanting, the CEA should nsit down with 
the representatives of the SEBs and help them fill the gaps with a 
view to according techno-economic approval to the project without 
further delay. All those projects which are at present pending 
with the CEA for over two years should be cleared within six months 



and in any case before on year." The Committee desired to be 
apprised of the progress in the clearance df the pending project 
together with the reasons for delay in the case of pending project 
within 6 months. 

1.15 In reply the Ministry has stated (March 1980): "The recon.-
mendations of the Committee in this regard have been communi-
cated to the CEA. Svery effort is being made by the CEA to clear 
projects expeditiously. However, since in a number of cases, clari-
fications and discussions with various agencies are involved, it 
becomes sometimes difficult for CEA to adhe~e to the time limit for 
clearing of projects within two years. A separate statement will be 
furnished to the Committee showing details of projects pending 
clearance by CEA beyond a period of 16 months with reasons for de-
lays in clearance. The suggestion of the Committee 'has been noted." 

.1.16 The Ministry's reply is incomplete and evasive. It has not 
indicated the action taken on the various procedural matters ~ug
gested by the Committee. The Committee are not at all satisfied 
with the reply. The Committee would like to reiterate that the 
CEA should be directed to instil a sense of urgency in its working 
So as to clear all projects within two years. The Committee regret 
to observe that in spite of their recommendation, the CEA has not 
been able to clf'ar the projects, which were pending with them for 
2 years. The Committee will not be satisfied merely with reasons 
for delay wbich the Ministry has agreed to submit for their con-
sideration separately. They would like to see the CEA acting with 
the maximum of speed and clearing pending prdjects without any 
further delay and ensuring that in future no project remains pend-
ing for more than 2 years. 

J Delay in Completion of Power Schemes 

Recommendation SI. No. 83 (Para 7.47) 

1.17. One of the statutory responsibilities of CEA is to assist in' 
the timely completion of power schemes. Out of 51 thermltt 
schemes sanctioned during the last five years onlY one scheme was 
completed in time; an dout of 65 hydro schemes only 2 were exe-
cuted on schedule. From this the Committee was constrained to 
conclude that CEA has miserably failed to discharge this important 
statutory responsibility. . ~ _. 
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1.18 "In reply the Ministry has stated (Mar~h 82) that: 

''The power projects are being implemented in the State 
Sector by the SEBs and the various Corporations in the 
Central Sectors. The Central Electricity Authority 
approve techno-economic clearance for all these projects 
before the investment decision is taken either by the 
Planning Commission or by the Cabinet. The implemen-
tation of the projects would depend on various factors 
like timely acquisition of land, timely placement of 
orders, receipt of equipmets in a sequential fashion from 
the various manufacturers, availability of aU critical 
inputs like cement and steel, effective coordination at the 
project, site and the allocation of adequate resources by 
the various agencies like the State Government and the 
Central Government besides these, the progress in the 
commissioning of the projects would depend upon the 
various contributory factors like industrial relations etc. 
Thus, the Commissioning of the projects would largely 
depend upon the effective project management supported 
by the adequate resources and support of the Govern-
ment. CEA have been monitoring the progress in the 
commissioning of the projects very closely. The monitor-
ing by CEA has been strengthened conSiderably recently. 
CEA have been rendering effective assistance to the State 
Governments and the SEBs by advising them on the need 
for timely decision on various fronts. The Coordination 
meetings conducted by CEA with the project authorities· 
and the equipment suppliers have been largely helpful to 
coordinate the supply of equipm.ents to the projects. CEA 
have been extending necessary technical guidance to the 
project authorities wherever necessary. CEA is also 
ragging for supply of key inputs like cement and steel 
to SEBs. In view of the above, Government feel that 
there has been no failure on the part of CEA in perform-
ing its role in timely completion of projects." 

1.19 In the Committee's opinion the efficiency of an organisation 
is to be judged by . the results and not by the reasons, however 
cogent, clxplaining the non-achievement of Tesults. The 
ComDlittee have,therefoTe, no reason to review their earlier con-
cl~on and they maintain that the CEA's inability to have 113 out 
out of 116 power projects completed in time during 5 years period . 
testifies to its failure to discharge an important statutory res- . 
pon!!ibility. ...' 
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PO'lMer Needs of Andaman & Nicobar Islands 

Recommendation SI. Nos. 95 and 95 (Paras 8.46 and 8.(7) 

1.20 Commenting on the power demand of Andaman and Nicobar 
Islands the Committee observed that there were certain parts of 
India like Andamans and Nicobar and Lakshadweep Islands whick 
being far removed from the mainland, cannot look to the regional 
grids or the proposed national grid for help in times of power / 
shortage or power breakdown there. The Committee felt that these 
Islands should have to be made self-reliant to meet the power 
demand even at peak periods on their own. 

The Committee further suggested that to enable them to do so, 
the CEA should arrange to build uP. adequate . reserve stocks of 

· diesel, coal and spare parts in these Islands to keep their power 
~tations running even in the event of temporary and unavoidable 

· delays in the movement of these inputs. by ships. 

1.21 In the reply (Nov.-Dec., 81) the Ministry however stated that 
-the mode of power generation in. the U.T. of A. & N. Islands' and 
Lakshadweep is mainly by diesel generation sets. There is a power 
house in operation in almost all the major Islands of the above 
Union Territories with adequate diesel generating capacity installed 
in each power house for making the Island self-reliant in respect of 

· pDwer generation. Action is being taken by CEA/UT authorities to 
augment the installed capacity in each power house from time to 
-time to match with the growing power demand in each Island. To 
meet the long term power needs of South Andaman a coal based 
thermal station with an initial installed capacity of 2X5 MW has 
been approved by tae Planning Commission. The -complete engi-
Deering consultancy, framing of specifications etc. for this project 
is ceing done in CEA. 

1.22 In every power house in the A & N Islands and Lakshadweep, 
-there is provision for storing adequate quantity of diesel, oil and 
essential spares so as to ensure uninterrupted operation of the power 
house round the year even if there is temporary delay in moyement 

· 'of these inputs by ship. CEA is rendering necessary assistance 
these UTs in the procurement of stores for electrification works 
including diesel oil 811d other essential spares by way of placing of 
indents with DG&D, 'answering queries of technicat nature scruti-

,. nising and approving of drawings etc. ' 
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1.23 The Committee take note of the statements made by the 
Ministry to the following eflect:-

(1) There is a power house in operation in almost all the 
major islands of .the Union Territory of Andaman & 
Nicobar Islands and Lakshadweep with adequate diesel 
generation capacity installed in each power house for 
making the island self-reliant in respect of power genera-
tion. 

(2) In eVerY power house in the Andaman & Nicobar and 
Labhadweep Islands there is provision for storing ade-
quate quantity of diesel, oil and essential spares so as 
to ensure un-i~terrupted operation of the power bouse 
round the year. 

These are general statements and the Ministry has not submitted 
any concrete data in support of these statements. It is, therefore, 
difficult for the Committee to judge whether the generation capaciy 
of power stations in Islands is adequate to cope with the demand 
and whether the diesel oil and essential spares stored in the power 
houses in these islands have been adequate enough to guard against 
interruption in operations round the year on account of shortage Qf 
these commodities. The Committee would, therefore, like the 
Ministry to furnish complete data in support of the aforesaid state-
ments made by it at the earliest. 

Hydel Power Potential in Andaman & Nicobar Islands 

Recommendation SI. No. 98 (Para No. 8.50) 

1.24 With regard to developing hydel potential, the Committee 
recommended that in order to have a judicious combination of 
thermal and hydro power which will give the power systems in 
these islands stabildty, the Central Electricity Authority should 
explore the feasibility of exploiting micro and mini hydel potential 
on irrigation channels and small streams and rivers in the islands. 
The stUdy which the Committee have recommended earli.er in this 
Report to assess the small hydel potential in the various parts of 
the country should also be made in Andamans 8...lld Nicobar Islands 
(e.g. on Kalpong River in Andamans), Lakshadweep Islands and 

other such Islands. 

1.25 In the reply (Nov.-Dec., 1981) the Ministry stated that 
"the Central Electricity Authority have initiated action regarding 
-exploitation of mini and micro hydel projects on small streams/ 
canal falls etc. in the country. Possibilities of developing mini-
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micro hydel schemes in Andaman ~;~icobar.Isl~d, Lakshadweep 
Islands etc I will also be examined by the Central Electricity Autho-
rity." 

1.26 The Committee note that the Central Electricity Authority 
is considering examination of the possibility of developing mini and 
micro hydel projects in Andariian and NicObar and Lakshadweep' 
IBlands etc. Here too, the Ministry has not stated as to when this 
study will be undertaken and to which areas and rivers in these 
islands this study will be confind. The Committee would like to 
know in conc~ete term's the areas and rivers in these islands which 
have been or will be taken up for examination of the possibilit.Y of 
developing mini/micro hydel scnemes in these islmds. The Com
mittee would like to know in particular whether this study would 
be undertaken in respect of Kalpang river in Andmana and Nicobar 
Islands. 
:"':' 

Implementations of Recommendations 
" ' -

1.27 The Committee would like to emphasize that they attach 
~~~ ~eate'st imp()rtance to the implementation of the recommenda-
tions accepted by" Government. 'l'hcy would, thel·efore, urge' that 
Government should ensure expeditious implementation of the 
recommendations accepted by them:' In case where it is liot possible 
to implement the'recommendations in letter and spirit for any 
reason, the matter should be reported to the Committee in time 
with reasons for non-implementation. 

1.28 The (!o~ittee also desire .that _the final replies in respect 
of the recommendations contained jn Chapter "V' of this report maY 
be finalised by the Government and furnished to the Committee 
expeditiously. 



CHAPTER n 
RECOMMENDATIDNS WHICH HAVE BEEN ACCEPl'ED 

BY GOVERNMENT 

Recommendation 81. No.2 (Para 1.21) 

The Committee, however, regret to .note that even in the First 
-year of the Sixth Plan (1980-81), out of 22 hydro and thermal units 
targeted to be commissioned, 5 units. will not be completed and Wlll 
slip over to the next year. Similarly, during 1981-82, 10 units out 
of 42 are expected to slip over to the following year. What is dis-
turbing is that many of the factors which were responsible for 
slippages in the earlier Five Year Plans like delays in the supply of 
equipment by indigenous manufacturers, delays in civil works due 
to shortage of inputs like cement, steel etc. and inadequate funds 
are the ones which even now are holding up the timely commis-
sioning of projects. And this is sO inspite of the claim made by the 
Secretary (Power) that they have identified the constraints res-
ponsible for shortfalls in earlier plans most of which can be con-
trolled, and insptte of an elaborate monitoring system set-up in the 
Central Electricity Authority. From this, the Committee cannot 
but con~lude that measures taken have not so far been effective in 
preventing the slippages in the commissioning of projects. The 
Committee would like to point out that if the target of capacity 
addition of 20,000 MW during Sixth Plan is to be achieved, G9vern-
merit would have taken more effective measures than taken hitherto 
in order to ensure time1y commissioning of power pr~ects from year 
to year so as no excuse is allowed to delay the project according to 
schedule. -

Reply of the Government 

The setting up of power generating projects is a complex task 
involving the coordination of various inputs. The target of ~ddition 
of capacity of 20,000 MW capacity during the Sixth Plan could be 
aChi.eved only with timely allocation 0-1) adequate funds, supply of 
equIpment by the manufacturers and availability of inputs like 
steel, cement, etc. and timely support from various aJ;!'encies involv-
ed in the erection and commiss'ioning of coal hanrllin"! system, ash 
handling systP.lP. chimney, cooling- water towers. ~.nrl cabling etc. 

11 
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Besides these external factors, the effectiveness of the project 
management and the time taken to settle the various tenders in tlme 
would also deternune the pace in . commisslOning of the proJects. 
Tile constraints listed above have been gone into in detail and steps 
have been taken to tackle them. It has to be recogrused that the 
constramts in the availabiL.ty of funds and critical inputs apply 
equally to othe~ sectors of the economy and hence the availability 
of these would depend upon the overall development in all sectors 
of the economy. However, the close monitoring evolved by CEA 
recently have been of considerable help in identifying the imme-
diate constraints and sorting them out in collaboration with the 
various equipment mauLQaturers. CEA have been discharging 
their role adequately in guiding the various project authorities for 
effective project management and the State Governments concerned 
to achieve the commissioning of the projects due in the Sixth Plan. 
The observation of the Committee on the need for continued mea-
sures to prevent slippages is accepted by the Govemment. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 16th March, 1982]. 

Recommendation S. No.3 (Para 1.27) 

The Committee are of the view that if the new strategy of long-
term power perspective has to succeed, it is absolutely necessary to 
tie up the 15 year power plan not only with 15 year investment 
planning but also with long-term planning and development of all 
other inputs like coal, steel, cement, equq,ment and infrastructure 
like transport capacity so that funds and materials ·required for 
power projects become "available at the right time and the project'5 
are commissioned on Schedule. The Committee would l:ke the 
Ministry of Energy to take up these matters with the Planning 
Commission and other conccmed authorities and draw up a com-
prehensive plan covering all aspects well in time. 

Reply of the Government 

As has been given in reply to item 1, the CEA is at present for-
mulating a comprehensive long-term plan. Once this plan is ready, 
the same would be discussed with the Planning Commission. In 
finalising the plan, the Planning Commission would, no doubt, take 
into account the long-term development of ()ther sectors, like, coal, 
steel, cement, equipment and transport capacity needed to imple-
ment the long-tenn power plan. The Planning Commission would 
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also dovetail the power plan with the development scenarios of the 
other sectors so as to achieve consistency between the development 
of the different se(!tors. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32 (3) /81-
Coord., dated the 16th March, 1982]. 

Reeommendation S. No. 4: (Para 1.a;) 

The Committee agree with the view that for optimum utilisation 
of resources and minimising cost of power and for a balanced 
development of the country as a whole, the power planning should 
be done on a regional rather than on state-wise basis. 

Reply of Government 

The concept of power planning on a regional basis has been well 
recognised. The recommendations of the Estimate's Committee in 
this regard will be kept in view in the preparation. of the 15 year 
power plan. In.ese studies optimised generation expanSion pro-
gramm~s will be developed for each region. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 16th March, 1982]. 

Recommendation Sr. No.8 (Para No. 1.57) 

The Committee feel that captive power plants in private sector 
should be allowed to be set up by Government liberally provided 
that Private sector can raise resources of their own without ap-
proaching the Public financial institutioas. 

Reply of Government 
I '. 

Except in the case of electriCity production as a by-product it is 
not economical to have captive generating sets to meet a part or 
whole of the power requirements of industry, because of factors 
like higher investment/KW, higher fuel consumption rate and 
larger 0 & M costs, absense of spare capacity during break down 
etc. The view of the Government is that the setiimg up of captive 
powt!r stations should not normally be encouraged and efforts should 
be made to increase the capacity of the power utility system to meet 
the demands with high reliability. However, in industry where 
pro~ss steam is required or where waste heat is available, captive 
generating capacity would been couraged in accordance with the 
"Total Energy Concept". Industries may also be allowed, to instal 
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indigenous aiesel generating stand by sets without any hinderance. 
It will, therefore, be observed that the present policy of the Gov-
ernment does not preclude the possibility of captive generating sets 
being put up by industries. Government would take a liberal view 
in granting permission for setting up captive units based on coal. 
Each case will be considered on merit. The recommendations of the ' 
Estimates Committee will also be kept in view while taking a 
decision on various proposals. -

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3) /81-
Coord.; dated the 16th March, 1982], 

Recommendation S. No. 9 (Para No. 1.58) 

The Committee also feel that as an extension of the concept of 
captive power plant, Government may also view sympathetically any 
proposal for setting up power plants on cooperative basis which 
might serve cluster of industries situated in a compact area. Mere 
too, the entrepreneurs of the proposal should be able to raise funds 
of their own. 

Reply of Government 

The Policy relating to setting up of captive power plants has 
already been mentioned in reply to the Recommendation No.8 con-
tained in para 1.57. As regards the role of private sector as utility, 
the position has also been brought out in para 1.43 vf the 13th Report 
of the Committee. Government's view on setting up power plants 
on cooperative basis would ,be strictly on merits of the proposal and 
in line with the spirit ?f the Industrial Policy Resolution. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3) /81-
Coord., dated the 16th March, 1982]. 

Recommendation Sr. No. 10 (Para No. 1.59) 

The Committee would not like the control on transmission and 
distribution of power generated from captive Or cooperative power 
plants to be handed over to the Private sector except to the extent 
to which it is necessary for them to supply power to the units for 
which the power plants are set up. Any surplus power generated 
by such plants should be fed into the national or regional grid. 

Reply of Government 

The Government have made it clear that 'they do not propose to 
allow the transmission and distribution of the electricity to be dealt 
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with other than bY' public sector utilities exc::ept by those private 
sector licensees which are already in existence. The Government, 
therefore, agree that transmission and distribution Of power generat: 
ed from captive power plants should not be left to the private sector 
except to the extent necessary~ for supply of power to the units for 
which the power plants have been set up. Government is not likely 
to 'accord permission for excess capacity but wherever surplus power 
is generated by such plants, it would be made incumbent upon the 

- plant to transfer the surplus power into the national, regional or 
state grid. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32 (3) /81-
Coord., dated the 16th March, 1982]. 

Recommendation Sr. No. 12, (Par~ No. 2.13) 

The Committee note with concern that the utilisation of capacity 
in thermal power stations has been showing a deteriorating trend 
since 1976-77 and the plant load factor of the thermal power stations 
declined from about 56 per cent in 1976-77 to 45.4 per cent in 1979-80. 
The Committee cannot but conclude that this deterioration in the 
utilisation of capacity in thermal power stations has been the major 
contributing factOr to the power shortage experienced in the country 
during the last three years. If the generation had attained the 
level of 61 per cent as envisaged by the Central Electricity Authority 
Or as stated in Economic Survey (1980-81) even 58 per cent as 
considered "reasonable" by Rajadhyaksha Committee on power, the 
thermal generation in 1979-80 could have been 30 per cent higher 
with the same level of installed capacity and the total generation ot 
power would have been 18 per cent higher which would have more 
than wiped ont tbe estimated power deficit of 16 per cent ex-
perienced in 1979-80. What is still more disturbing is that in spite 
of the claim made by the Department that the reasons for low 
utilisation of capacity have been identified, meth~dology for maxi-
miSing generation has been developed 'aIld the position is being 
continuously monitored. The Plant load factor of thermal power 
stations in the first 6 months of 198()"81 instead of showing improve--
ment has further declined to 42.5 per cent. The Committee are 
afraid that if tbe downward trend in utilisation of capacity is not 
reversed even the projected addition of about 20,000 MW capacity 
in 6th Five Year Plan, which would be mainly in thermal power 
sectors would not be able to solve the problem of power shortage 
in the country. Now when the detailed methodology for maximis-
ing power generation has been developed, all that is required to be 
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done is a vigorous and sustained follow-up action to put the metho-
dology into practice. The Committee would like to urge with all 
the emphasis -at their command that the administrative and technical 
agencies all over India should be fully geard so as to keep station 
under observation with a view to preventing unscheduled outage 
and to mobilise all sources to bring each power station upto the 
ideal level of performance. 

Reply of Government 

The Government shares the anxiety of the Committee in the 
comparatively unsatisfactory performance of thermal power stations 
in the country. However, a series of measures have been taken and 
are being taken on a continuous basis to improve the performance 
of thermal power stations. As a result of these measures the plant 
load factor of thermal power stations in the country which had come 
to a low,level of 42.1 -per cent during the period April, 1980 to 
September, 1980 has increased to 47.2 per cent during the period 
October, 1980 to March, 1981. This improvement in thermal power 
stations was almost in a steady manner and the plant load factor 
achieved during the month of March, 1981 was 52.2 per cent. 

19 units of 200 MW are already in operation and in future 
majority of the units to be put up would be units of this rating. 
A Task Force was therefore, set up with speCialists from CEA, BHEL, 
ILK and the State Electricity Boards to identify the defi,ciences and 
to prepare time bound programme for rectifying these defects. As 
a result of these measures, the PLF of 200 MW units has improved 
from 36.9 per cent in 1980-81 to 41.7 per cent in 1981-82 (April-
August). The capacity utilisation of thermal power stations in the 
country for the year 1981-82 is expected to be of the order of 49 per 
cent as against the plant load factor of about 45 per cent during the 
year 1"979-80 and 1980-81. The long term measure to further im-
prove the capacity utilisation of thermal power stations are also 
being implemented so as to achieve the plant utilisation factor of 
!i:>per cent in the first instance. With a view to achieve the above 
goal, the State Electricity Boards,manufacturing agencies and the 
Central Electricity Authority' are in constant touch with each other 
to help and complement each other in their efforts in this direction. 
Wherever, the State Electricity Boards or the Station authorities 
are unable to prepare long term plant betterment programme, the 
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Central Electricity Authority, and BHEL help the State Electricity 
Boards in preparing it and are assisting them in implementing it. 

[Ministry of Energy (Dept!. of Power), O.M. No. 32(3)/81-
COOM., dated the 28th November, 1981. 2nd December, 1981]. 

Recommendation Sr. No. 13 (Para No. 2.14) 

The Committee note that when plant load factor (PLF) in 1979-80 
in some of the States was as low as 24 per cent to 38 per cent and 
all India average was 44.7 per cent. MaharaShtra and Madhya 
Pradesh, to take two examples, were able to achieve a capacity 
utilisation of 55.6 per cent and 52.6 per cent respectively, by employ-
ing modern method of capital and preventive maintenance of equip-
ment -and by organising practical training of high standard for their 
operators and engineers. From the example of these two· .states the 
Committee cannot but conclude that the problem of low utilisation 
Gf capacity is not uncontrollable. The Committee have no doubt 
that if other States can be persuaded to take similar steps and it 
should n0t be difficult for the Centre to do so, the plant load factor 
can show substantial 'improvement all over the country. The Com-
mittee would like that the Centre shuold keep a watch over this and 
see that the utilisation aspect is not allowed to slip. 

Reply of the Government 

The Government agree with the views of the Committee that the 
problem of low ut.ilisation of capacity is not uncontrollable. It is with 
this fact in mind and with the determination to improve the perfor-
mance of thermal power stations that the Government have initiated 
a number of measures and the State Electricity Boards have been 
advised to prepare plant bet:erment programmes; and imp~ement 
them in a time bound time frame for every power station in the 
country. These programmes are formulated on the basis of the ex-
perience gained in the analysis of the better performance of the 
State Electricity Boards including MadhyaPrapdesh and Maharashtra 
and on the analysis made of the reasons for the po.or performance of 
some of the State Electricity Boards. As a result of the various 
measures taken, the plant utilisation factor of thermal power stations 
which had reached a low level of 42.1 per cent during April to 
September, 19,80 has increased to a level of 47.2 per cent, during the 
period October, 1980 to March, 1981. This steady improvement is 
being maintained and steps are being taken to further improv~ the 
plant utilisation factor to 55 per cent. The break-through achieved in 
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the capacity utilisation of thermal power stations will not be., allowed 
to slip. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation Sr. No. 14 (Para No. 2.15) 

The Ministry have claimed that the plant load factor of thermal 
power stations.in India (which was 45.94 per cent in 1976) is com-
parable with that in many other countries (in the same year) like 
USA (44.04 per cerrtr,France (44.19 per cent) USSR (55.57 per cent), 
Japan (49.99 per cent) and UK (40.22 per cent). The Committee 
would like to point out that such a comparison would be erroneous. 
As pointed out by Rajadhyaksha Committee on Power, while in 
other countries, the plant load factor is low because of their policy to 
keep considerable reserve capacity to meet sharp peaks and un-
expecteq breakdowns, which though available remain unutilised 
due to lack of load for most of the time, in India the low plant load 
factor is not due primarily to lack of demand but low plant avail-
ability as a result of which demand for power cannot be met. The 
Committee would, therefore, like to caution the Government against 
any sense of cmplacency on this account. 

Reply of the GovemmelJ,t 

The Government is conscious of the need to step up plant load 
factor and all efforts are being made on a continuous basis to increase 

. the plant utilisation of thermal power stations to 55 per cent in the 
first instance. Plant betterment programmes for many of the thermal 
13tations are under preparation/implementation. Efforts are also mad€' 
to assure the supply of adequate quantity & quality of coal, as well 
as to ensure timely availability of spare parts. The performance of 
thermal station is regularly monitored and corrective action advised 
to the concerned utilities. 

[Ministry of Energy (Peptt. of Power), O.M. No. 32 (3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation Sr. No. 15 (Para 2.16) 

A suggestion has been made to the Committee that planning in 
power should be done on the basis of 50 per cent capacity utilisation 
so as to have adequate spare capacity in reserve to provide for 
'l"cheduled outages and unforeseen breakdowns or demands. The 
Committee also take note ot the facts that Power is a caTlital intensive 
industry and demand for power in the country is increasing rapidly 
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and due to constraint of resources it has not been possible to pro~de 
adequate funds even for .the capacity on the basis of 60 per cent 
utilisation factor. The Committee, therefore, feel that while plan-
ning on the basis of 50 per cent utilisation may be an ideal in the 
long run, it will perhaps not be a practicable proposition in the 
present situation in the country. 

Reply of the Government 

We broadly agree with the recommendations 'of the Estimate's 
Committee. While planning on the basis of the 50 per cent utilisa-
tion may be an ideal in order to provide adequate spare capacity, in 
view of various constraints particularly that of funds, it would not 
be a practicable proposition at present in the country. It may also 
be mentioned that while preparing the long term plan for power 
development, various exercises will be carried out using compu-
terised studies to determine optimal generation capacity expansion 
programme in each region for acceptable level of reliability of power 
supply. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 16th March, 1982.] 

Recommendation Serial No. 16 (Para No. 2.31) 

The Committee note that Kulkarni Committee appointed by the 
Central Government (1974) had made a number of recommendations 
for streamlining and rationalising maintenance procedures in large 
thermal stations on a scientific basis but their recommendations, 
though accepted by State Electricity Boards are not being followed 
by them in toto. According to Rajadhyaksha Committee, the recom-
mendations made by the Kulkarni Committee are as valid today 
as when they were made. Since efficiency in power. sector is as much 
the concern of the centre as that of the States, the Central Electri-
city Boards in adopting the modern maintenance prQcedures in their 
thermal stations recommend~d by the Kulkarni Committee and render 
them every possible help to overcome the difficulties. The Com-
mittee would like to be inform!!d of the progress made on this point, 
statewise. 

Reply of the Government 

Recommendations of the Kulkarni Committee have been accepted 
by the Boards as guidelines for maintenance work. But the imple-
mentation of the same has not been as wide as the acceptance of 
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recommendations. Main reasons for non-iml'lementation are lack 
of proper planning and organisation, tools and spares etc. 

It has also been experienced that in a number of instances units 
taken out for boiler overhaul or capital maintenance needed extra 
work such as replacement of large number of boiler/economiser tubes; 
damaged turbine blades etc., as a result of which work could not be 
completed with the time frame recommended by Kulkarni Committee. 

Cenfral Electricity Authority has been able to draw up schedules 
for maintenance work of thermal writs of the country in consultation 
with the Boards for 1980-81. This schedule has been drawn up mainly· 
on the basis of the recommendations of Kulkarni Coromittee. These 
programmes have been circulated to the various Electricity Boards 
and the actual work is being reviewed by the Central Electricity 
Authority on a continuo,!s basis. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 

dated the :roth March, 1982.] 

Recommendation Sr. No. 17 (Para No. 2.32) 

The Committee would also like the Central Electricity Authority 
to impress upon the Stat'e Electricity Boards that while adhering to 
time schedules for preventive maintenance and overhaul, the quality 
and standard of maintenance should not be ignored. 

Reply of the Government 

The Government accepts the recommendation of the Committee. 
In fact it has already been impressed upon the State . Electricity 
Boards not to sacrifice quality of maintenance, while taking up main-
tenance and overhaUl works in their anxiety to bring down the time 
of outages. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32 (3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.1 

Recommendation Serial No. 18 (Para No. 2.33) 

The Committee have been infonned by Maharashtra and Madhya 
Pradesh State Electricity Boards that they had been able to achieve 
a high level of perfonnance in their thennal power stations only 
dile to systematic planning and observance of preventive and capital 
maintenance schedules. The Committee would like to suggest that 
the maintenance procedures and practices adopted by the Maharashtra 
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and Madhya Pradesh State Electricity Boards which have been 
found to have yielded good results should be widely publicised and 
circulated by Central Electricity Authority for the benefit of the 
State Electricity ~ds in other States. 

Reply of the Governmen.t 

The Central Electricity Authority has already circulated to the 
State Electricity Boards the detailed review on preventive and capital 
maintenance work. The actual work in this regard is being reviewed 
by Central Electricity Authority on a continuous basis. The above 
programme has been prepared in the light of .experience gained in 
the various State Electricity Boards including Maharashtra State 
Electricity Board and Madhya Pradesh Electricity Board. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32 (3)/81-Coord., 
dated the :tGth March, 1982.] 

Recommendation Sr. No. 19 (Para No. 2.34) 

A Roving Team of Central ElectriCity Authority is stated to have 
so far "lsited 20 power stations and brought to the notice of the 
State authorities deficiencies in the working of the plant and equip-
ment and the modern maintenance procedures followed elsewhere. 
The Committee would like that a time hound pro<Jramme 'Should be 
prepared by the Central Electricity Authority for the visits of this 
Team to all the Power Stations whose performance is below the all 
India level. The Central Electricity Authority should not only keep 
a watch on the actual implementation to the suggestions made by the 
Roving Team. but also help the SEBs where necessary, in their im-
plementation. 

Reply of the Government 

The re~o~mE'ndation made by the CommWee is already being im-
plemented. With the available staff strength of the Central Electri-
dty. Authority, attenmts are being made to cover all the power 
stations with poor perf~rmance record in the activities of the roving 
team of the Central Electricity Authority. It is also proposed to 
cover all power stations in the country for monitoring by the roving 
team. 

Implementation of the suggestions of the rovinC! team mainly 
depends on the State Electricity Boards. There may be some ad-
mlDistr~tive and mana~erialhold-ups causin~ delay in implementa-
tion. The feed bacK from some of the State Electricity Boards in this 
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regard is poor. However, it is confirmed that assistance is being 
gIven b.y CEA to the maximum. extent possible to the State Electricity 
Beards in ,the implementation of the suggestions made by the rovin~ 
team through inter-action with equipment suppliers and other 
agencies. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated ~ 28th November, 1981; 2nd December, 1981.] 

Recommendation Sr. No. 20 (Para No. 2.35) 

The Ministry of Energy, it is seen, appreciate the usefulness -of 
mutual exchange of experience with regard to the problems of main-
tenance of power stations and would welcome the idea of having 
regular meetings and seminars for the purpose. The Committee 
however find that though seminars have been arranged b:.;, Govern-
ment and semi-government organisations to discuss various aspects 
of power generation and equi1Jment, th~ problem;; of mainter?Dce 
and overhaul of power units have not been discussed specifically at 
such seminar. The Committee feel that CEA should take initiative 
to inspire State Electricity Boards to hold meeting of their respective 
power engineers on a regular basis to enable them to exchange in 
formation and experience about the maiatellance problems in power 
stations, such meetings should also be held by CEP~ at national level 
with adequate preparations and results of deliberations circulated to 
all the ,State Electricity Boards. 

Reply of tbe Government 

The recommendation has been accepted for implementation and 
CEA is working out the details of the programme. CEA is also 
sponsoring on Indo-Germail Power Plant Symposium in .J anuary, 
1982 at New Delhi which would be attended by ,ali the power plants 
expert from all over the country and about 25 experts from Germany. 

[l\iinistry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.} 

Recommendation Sr. No. 21 (Para No. 2.36) 

The Committee are informed that in order to make up for short-
fall in hydro-generation in 1979-80 because of severe drought condi-
tions, a number of thermal stations, which were due for overhaul, 
were not taken up for overhaul that year. It was admittedly a wrong 
and short-sighted decision. The Committee would like the CEA to 
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ensure, through a system of regular monitoring and liaison with the 
State EI~ricity Boards, that maintenance and overhaul schedules, 
on which depend the health of a plant and its availability for maxi-
mum generation, are not disregarded in their anxiety to temporarily 
tide over a difficult situation. 

Reply of the Government 

This recommendation has already been brought to the notice of 
the State Electricity' Boards for their guidance. The Central Electri-
city Authority are also maintaining a clo$e liaison with the S'Late 
Electricity Boards to monitor the maintenance schedule programme 
of the thermal power stations. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981/2nd December, 1981.] 

Recommendation Sr. No. 22 (Para No. 2.37) 

It will be immensely helpful to power stations and State Electri-
city Boards tf detailed data about. the age, conditions, weak points of 
each power units, defects developed by it in the past and repairs 
carried ('lIt from time to time, and other aspects requiring sepcial 
attention is collected and analysed in a scientific manner and kept 
handy fOr reference purposes not only fQl" drawing up future main-
tenaEce i)rogrammes but also for c<L'ry:ng cut repaL's in times of 
breakdowns. The Committee wou~d like that Central Electricity 
Authority ~o draw up a detailed scheme for setting up data banks 
on these lines in the S~te.Electricity Boards and urge the Boards 
to give it a concrete shape. 

Reply of the Government 

The recommendation has been accepted and Central Electricity 
Authority 'have already initiated action to prepare a scheme for 
setting up data banks as suggested by the Committee and State Elec-
tricity Boards will be asked to implement it the scheme has been 
finalised. 

(Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coow., 
dated the 30th March, 19821 

Recommendation Sr. No. 23 (Para No. 2.62) 

The Committee take note of the result of study of rela~ive econo-
mics of transmission of coal Vs. transmission of electrical energy 
which shows that transmission of power would be more econqmica 1 
civer a·distance of. 500 km. and 1000km. Besides being cost eft'~tive. 
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pithead location of power stating would also lead to greater efficiency 
in power generation since the problem of low availability of coal 
because of transport diffculties will not be there. The Committee, 
therefore, welcome the Government decision to set up Super Thermal 
Power Stations (STPS) at pitheads as a step in the right direction. 

Reply of the Government 

It is an observation made by the E$timates Committee and, a note 
on follow up action is not necessary. 

[Ministry of Enel'gy (Dept L • of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 198:i./2nd December, 1981.] 

Recommendation No. 24 (Para 2.63) 

The Committee also welcome the decision of the Government to 
set up these power stations in the Central Sector to meet the require-
ments of the concerned regions and not merely of the States in 
which they are located. This is a positive step in the right direction 
of regional planning for power as recommended by the Rajadhyaksha 
Committee and also by this Committee in earlier chapter. These 
power stations being the property of the nation as a whole the Com-
mittee hope that distribution of power from these Power Stations 
would be done in the most equitable manner so as to ensure that 
the really needy States in each region receive optimum benefits from 
the Super Thermal Power Station in that region. 

Reply of the Government 

The pithead thermal power stations being set up in the Central 
Sector are intended to supplement the efforts of the individual 
States to meet their anticipated power requirements through their 
SUIte Power Plants. There is a uniform formula for allocation of 
power on a regional basis from the Central Sector large pithead 
thel"IIlal stations. According to this formula, 15 per cent power is 
kept unallocated. at the disposal of the Centre to meet the needs of 
individual States from time to time, 10 per cent is allocated to the 
home State and the remaining 75 per cent is allocated to the other 
States of the region including the home State on the basis of the 
Gadgil formula fol' Central assis+ance to 1he States nnd the power 
p'eneration of the individual States in the last five years. The need!> 
of the Union Territories are also taken care of through appropriate 
allocations from these Stations. 

[Ministry of Energy (Deptt.. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.] 
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Reeommeu,dation Sr. No. 25 (Para No. 2.M) ... 
The Committee are conc~ed at the delay that has already taken 

place in placement of ordel'S-for major equipment for Neyveli Second 
Power Station resulting in postponing the date of commlssIOning 
.0£ its three units by more than a year in each case. As the decision 
about placement of orders for the equipment has not even now been 
taken there is likelihood of further delay in the commissioning of 
projects. The Committee recommend that decisio:rl in the matter 
should be taken without any fUJf.her delay and all possible efforts 
made to avoid any further delay in the erection and commissioning 
of the projects at Neyveli Second Power Station. 

Reply of the Government 

The orders for the main plant and equipment have since been 
placed. All out efforts are being made for earliest completion of the 
·project. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation No. 2G (Para 2.65) 

The Committee are glad to note that the work on the four super 
thermal power stations at Singrauli, Korba,· Farakka and Ramagun-
dam is progressing according to schedule and in the case of Korba 
in 'Certain fields the work is progressing ahead of schedule. The 
Committee hope that all the units in the Super Thermal Power 
Station will be commissioned by target dates and the Centre wouJP 
be able to give a lead to the State Electricity Bo-rrds in this !'1"::r~T""1 

Reply of the Government 

All efforts are being made to ensure the timely commisstollmg of 
the super thermal power stations being set up by the National 
Thermal Power Corporation. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981] 

Recommendation Sr. No. 27 (Para 2.16) 

The Committee note that this has been made possible by the 
introduction of an integrated project management and control sys-
tem aimed at integrating the efforts of all functions to meet the 
ambitious time schedules, maintain quality and control project 
.costs. The Committee would expect the CEA to persuade the State 
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Electricity B~ds to adopt the integrated project management and 
control system of the NTPC in their projects. 

J '., •• .~~ Reply of the Qovernment ..... . • 

Detailed guidelines were issued to all· State Electricity Boards 
in July, 1980. These guidelines, which were drawn up in consulta-
tion with NTPC, inter-alia, include the profonna used for conn 01. 
and various net works-net work for infrastructure development, 
master net work etc. The Deptt. of Power and the Central Electri-
city Authority are persuading the State Electricity Boards to adopt 
these management aides for effective project management. 

[Ministry of Energy (Deptt. of Power), OM. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981] 

Recommendation No. 28 (Para No. 2.67) 

It is noted that 3 of the Power Stations viz. Singrauli, Kobra 
and Ramagundam will be having 500 MW generating sets at later 
stages in 1986-87 and 1987-88. A number of experts and non-officials 
have expressed doubts about the desirability of introducing 500 
MW generating sets on the ground that India does not still have 
adequate technical capacity or expertise to manufacture, install or 
operate these sets and that the impact of sudden outage of anyone 
of these sets on the entire system could be so severe as to plunge 
a whole State into darkness and -what the country should prefer 
at the present juncture is availability rather than efficiency. It is 
also stated that the availability of bigger generation sets was poorer 
than that of smaller sets. Secretary (power) has stated in 
his evidence that all preparatory action has been taken to ensure 
that well trained technical. staff are available for the operation and 
maintenance of 500 MW sets and that these sets will be introduced 
only in bigger grids in which they will not constitute more than 
5 to 6 per cent of the total system size and the impact of outage 
would not create any stability problem. The Committee, however, 
feel that the opinions expressed. by experts who are quite eminent 
in the field merit a more dispassionate consideration. The Commi-
ttee are, therefore, of the opinion that it would be prudent to 
consider the guestion of introduction of 500 MW sets. in the power 
system in greater depth in the light of the level of technical deve-
lopment aehieved here and the experience of foreign countries 
identically placed before taking a final decision. 

Reply of the Government 
In the context of the rapid expansion of the power sector, the 

q~st1on of unit sizes of thermal plants has been discussed exten-
sively in different technical fora. The concensus has been that 
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while 210 MW units would form the core of new capacity addition 
in the Sixth Plan, SOO MW units should be introduced at carefully 
selected locations. The main advantages of larger size units are 
lower per capita cost, lower operating cost on account of higher 
thermal efficiency and acceleration in the rate of addition of new 
capacity. It should be remembered that the number of sites which / 
can meet all the requirements for location of thermal power sta-
tions is limited. ' Where la,rge power generation is feasible and 
rapid expansion of capacity is contemplated, larger size units offer 
a distinct advantage. For eac~l proposed location, CEA carries 
out power system stability studies in order to make sure . that even 
under outage conditions the concerned power system remains 
stable. It is for these reasons that the introduction of 500 MW 
units is not contemplated R,t all new power stations, but at selected 
locations only. As far as the operation of these units is concerned, 
adequate technical traiping facilities are being developed and 
efforts will be made to ensure that tramed staff is posted in the 
power stations with large sets. BHEL have already entered into 
collaboration with KWU of West Germany to manufacture the 
500 M.W units and the standard of mannfacture would confirm to 
requisite standards. To reiterate, given the limited number of 
suitable locations and the timeframe for expansion of generating 
capacity, there seems to be no alternative but to go in for larger 
size units in a selective manner taking care to ensure that power 
system -stability is not affected. 

Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 16th March, 1982. 

Recommendation, No. 29 (Para Nos. 2.78 aad 2.71) 

2.78. Delay in the timely: availability of spares of requisite 
quality has been one of the reasons for the poor performance of 
thermal power stations in the country. 

A maj'Or reason for non-availability of spares could have been 
that the major indigenous manufacturers in their eagerness to meet 
the target dates for the supply of equipment of power s)ations have 
not given adequate attention to the manufacture of spares and their 
quality. The State- Electricity Boards have also not been placing 
orders of spares with the manufacturers sufti.ciently in advance. For 
the solution of the problem of spares both the manufacturers as 
well as the State Electricity Boards will have to make a cooperative 
endeavor, the fonner by sparing adequate capacity for the manu-
facture of spares and the latter by p1acing orders In t'lme 
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2.79. The Committe, therefore, recommend that the indigenous 

manufacturers should give due priority to the manufacture of spares 
and should have separate department under a high ranking officer 
to supervise the manufacture and supply of spares. 

.............. Reply of the Government 

Ministry of Energy and the Central Electricity Authority have 
been impressing upon both the BHEL and IlK the need to step up 
the manufacture of spare parts to ensure their ready availability to 
the power plants. BHEL have reported that they have reserved 
about 10% of their manufacturing capacity for manufacturing 
spares. The need for giving organisational Impetus towards supply 
and manufacture of spare from BHEL for various equipments has 
been recognised. A separate spares division headed by Deputy 
Manager has been created at Delhi with senior level counterparts 
Yin the manufacturing plants at Triuchi, Bhopal Hardwar and 
Hyderabacl 

Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981. 

Recommendation No. 30, (Para No. 2.80) 

The State Electricity Boards should also assess their require-
ments of spares well in time and place orders with indigenous 
manufacturers sufficiently in advance so as to give a.dequate notice 
to the manufacturers to meet their requirements withuot delay. 
Now that the catalogues of different spares have been prepared by 
the manufacturers except in the case of 200 MW which are also ex-
pected to be prepared shortly along with the time required for deli-
nrr. t1ie State Electricity Boards would be themselves to blame if 
they do not place orders for spares with the manufacturers in time. 

Reply of the Government 

The State Electricity Boards have been requested to place their 
orders on M/s BHEL against the catalogues supplied to them by 
BHEL for spares for the units supplied by BHEL. 

Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981. 

Raommendation No. 31 (Para No. 2.81) 

The Committee further recommend that Central Electricity 
Authoritv should monitor the placing of orders for spares by the 
State Electricity Boards and the supply of spares by manufacturers 
and if at any stage delay in the part of the manufacturers in the 
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supply of spares is apprehended the matter should be taken up by 
CEA with the highest authority in order to ensure timely supply 
of the spares. 

Reply of the Government _II; 

M/s BHEL have. prepared lists of slow and fast moving spares 
together witfi their cost prices and the delivery periods. TheseJi 
lists have been forwarded to various State Electricity Boards for 
finEllising their requirements and placement of orders of BHEL. 

The position of ordering of BHE~ spares has been reviewed 
from time to time. The power stations were requested to review 
their requirement quickly and place orders on BHEL from the 
spares required by them for 2 to 3 years of operation to enable 
BHEL to plan their rolling programmes and to supply these spares 
to t.he concerned Board. Central Electricity Authority would also 
review the status of ordering of the sp3Xes . by the Electricity 
Boards and then supply by the main manufacturers like BBEL " 
IlK and take up the matter with the manufacturer whenever ne:es-
sary for expeditious supply of the spares. 

Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981. 

Recommendation (Sr. No. 32, Para No. 2.82) 

The Committee noted that Maharashtra State Electricity Board 
. have taken steps for the developme~t of some spare parts either in 

their own workshops or with some local suppliers so that the 
dependence on the manufacturers of equipment for the supply - of 
spares may be minimised. The Committee recomend that the other 
state Electricity Boards may also be advised to emulate the example 
of Maharashtra State Electricity Board in the matter and try to 
manufacture maximum number of spares either in their workshop 
or make arrangements to procure the same from the reliable local 
suppliers. 

Re}Jly of the .. GGvermnent 

The SEBs have been advised by CEA to try to manufacture 
maximum number of spares either in their workshop or make 
arrangements to procure the same from reliable local suppliers. 
BHEL have also been requested to supply requisite drawings and 
material specifications to the SEBs to help tl!.em in this directions. 

Ministry of Energy (Deptl of Power), O.M. No. 32(3) /81-
Coord., dated the 28th November, 1981/2nd December, 1981. 



Recommendation Sr. No. 33 (Para No. 2.83) 
To enable the 'SEBs to have spares manufactured locally it is 

necessary that manufacturers viz. Bharat Heavy Electricals Ltd., 
and Instrumentation Limited Kota should make the drawings and 
specifications of spares available to the State Electricity Boards. 
The Committee would expect the CEA to assist the SEEs in getting 
drawiI!-gs and specifications of such spares from the manufacturers 
as early as possible. 

Reply of the Government 
The Central Electricity Authority have already asked M/s. 

BHEL to make available drawings and specifications of spare parts 
to the State Electricity Boards. M/s BHEL have, requested the 
State Electricity Boards to furnish a list of spare parts for plant 
and equipment which they would like to get manufactured from 
alternative source~, or procure directly from venders so as to enable 
BHEL to supply £he required drawings/specifications of the spares. 

M/s. ILK. are also being requested by the CEA to make avail-
alle drawings and specifications of spares to the State Electricity 
Boards. 

[Ministry of Power (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1OO1/2nd December, 1981.] 

Recommendation Sr. No. 34, (Para No. 2.84) 
The Committee also feel that each State Electricity Board who 

have a number of thermal power stations under their control should 
be encouraged, advised and assisted to start a "Spares bank" where 
all the spares which are frequently required can be stored for ready 
availability. 

Reply of tile Government -.-, .. ~ 
The State Electricity Boards, who have a number of TPS under 

their control are being encouraged to maintain adequate stock of 
spares for ready availability. 

[Ministry of Power (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/~d DecemQer, 1981.1 

Reenmmen.dation Sr. N •. 35, (Para No. 2.35) 
The Committee have no doubt that with progressive decentr~

sation and better coordination and with theCEA playing the role 
of a mep.tor as well as a monitor, the position at spare parts 
avafiability would case and improve to the satisfaction of SEBs. 

~ of the Governmeat 
The Government assure the Committee th'at CEA w"uld conti-

nue to assist the State El~tricity Boards in getting the spare parts 
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required for power generation equipments. CEA. would also coordi-
nate the various efforts in this direction which has resulted in 
improving the position of availability of spare parts to some extent 
and it is expecte9- that, the position would improve further. 

{Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981.] 

Recommendation No. 36 (Para No. 2.112) 

The Committee urge that the problems of extrangeous matters 
in coal and oversize coal should be tackled on a priority basis by' 
installing coal handling plants in all open cast mines as are linked 
with power stations, according to a time-bound programme. Till 
coal harrdling plants are installed in such mines, coal authoritieS 
should ensure by engaging extra labour that extraneous matter are 
manually removed ,from coal to the extent possible before it is 
despatched to Thermal Power Stations. In the future, whenever 
a mine is taken up for development for the purpose of supplying 
coal to thermal stations, it should be ensured that coal handling 
plant is installed there before it is commissioned. 

Reply of the Government 

Complaints particularly with respect of supply of oversized coal, 
presence of extraneous material to a large extent could be obviated 
by installing coal handling plants at the mines. Coal companies 
have been advised. to draw up a time bound programme of installa-
tion of coal handling plants with the suitable arrangements screen-
ing of coal and for slow moving picking belts to ensure removal! 
of stones, shales and othe;r extraneous materials. At present 
about 40/45% of the production of coal from Coal India Ltd. bt 
handled through such mechanic!li coal handling plants. The err; 
has taken a crash basis installation of coal handling plants. The 
present position of which is as under:' 

'Company Existing Under Total 
c0nstru-

ction 

ECL. 37 30 67 

BCCL . 20 41 61 

eCL 14 8 2 

WCL 53 16 71 ---
124 97 12ft 
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With a view to ensure that tl:(e, coal loaded is as per specifica-
tion, the power 40uses in particular have been :requested to post. 
their representative,; at the loading points to supervise coal loading. 
Besides the above, coal companies have given specific instructions. 
to exercise strict supervision over the loading so as to ensure that 
oversized coal, extraneous material are not laded in the wagons 
alongwith the coal. Where the coal handling fadlities are not· 
available, coal companies have engaged manual labour for picking 
up the oversized coal and other extraneous materil present in the 
coal. Coal companies have programmed to install more coal handl-
ing plants and crushers in the coalfields from where the bulk of 
coal is supplied to power stations. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32 (3) /81-
Coord., dated the 28th November, 1981/2nd December, 1981. 

Recommendation No. 37 (Para No. 2.113) .. 
The Committee recommend that other State Electricity Boards 

should also be advised to follow suit and d':!pute their representat:v-
es to exercise check over the quality of coal at the loading stage. 
The Committee hope that the repr':!sentatives of the State 
Electricity Boards deputed at coal mines, will be given full 
cooperat'on by coal autorities to enable them to k':!ep an effective 
waich over the quality of coal intended for power stations. 

Reply of the Government 
The State Electricity Boards w':!re C1nv'sed to depute their 

representatives at the mine head" to exercise check over the quality 
of coal at the loading stag,:! so that their pawer stat'ons get coal of 
proper quality and specification. In so hr 'IS the pit-head thermal 
power stations are concerned. their offici'll" Clre in constant consul-
tation with coal suppliers. Some of the State Electr'city Boards/ 
Power Station Authorities have posterl their representatives at the 
mine heads. Some o:f the E1ectricitv Roarr1c; have expressed reser-
vations on account of certain d·fficllltiec;. Since each power station 
is linked to sevQral coal mines the nosti-n~ of a representative at . 
each mine would involve considera b1e "umber of personnel being 
diverted for this work. Bes'des the Power Stations very often 
receive coal not from the coal mines which they are linke'd but 
from supplies diverted from other power stations and mines. In 
such cases the posting of a representative i~ rendered ineffective. 
These difficulties are being looked into by all concerned. 

In addition. the Coal Companies have also posted their represen-
tatives at certain stations from where complaints reltardinlt Quality 
are more frequent, such a Badarpur, Bhatinda, Panki and Obra. 
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These e1forts have (a) helped in indentifying collieries which 
supply oversized coal or extraneous material alongwith coal and 
has enabled the coal <:ompanies to take corrective action at the 
collieries (b) internsified supervision of the coal loadng at the-

.. sidmgs to ensure that no oversized coal or extraneoUs material ~ 
loaded alongwith coal (c) intensified manual picking of coal to 
remOVe shale and ther extraneous material from coal before load-
ing and (d) have intensified breaking of <:oal by manual means to 
reduce the size of coal to the desired"extent. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3)/81-
Coord., dated the 28th November, 198112nd December, 1981.] 

Recommendaton No. 38 (Para No. 2.115) 

The Committee. regret to observe that because of lack of coordi-
nation between coal producers and Railways, power generation in 
the country is suffering with the -consequent loss to the entire 
economy. Now, that the Cabinet Committee on infrastructure is 
supervising the problem of movement of coal, the Committee feel 
that a permanent solution to this problem should be found out at 
the earliest so that Thermal power stations in the country do not 
suffer for want of coal. 

Reply of the Govern~ent 

The Cabinet Committee on Industrial Infrastructure is keeping 
a close watch on the distribution and movement of coal to various 
sectors of the economy and lays down targets which are followed 
by both the Deptt. of Coal and Railways, Movement of coal to 
thermal power stations since January '81 are given below:-

Month Loading 

(No. oh'l'agon per day ....... 

January '81 . 3643 

February '81. 3974 

M~ch, 81 3831 

April, '81 3936 

May'81 3585 

June '81 3710 

July '81 3703 

August '81 3744 
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The coal stock position of all thtlj major thermal po:wer stations 
.has improved despite increase in generation of power. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3) 181-
Coord., dated the 28th November, 1981/2.nd December, 1981.] 

Recmmendation No. 39 (Para No. 2.116) 

The Committee are glad that there has been considerable 
improvement in supply of coal to thermal power stations. durini 
the last four months and in February, 1981, coal movement was 
stepped upto 3970 wagons a day as against a requirement of 4100 
wagons. The Committee hope that Railways will continue their 
endeavour to improve loading of wagons further and will be able 
to reach the targE!]t of 4100 wagons, per day for the thermal power 
stations at the earliest. 

Reply of the Government 

The distribution and movement of coal is now being arranged 
as per guide-line£ given by the Cabinet Committee on Industrial 
Infrastructure. The movement of coal to power stations from 
October onwards is given below:-

Month 

October'80 

November'So 

·December'So 

January'SI 

February, SI 

March, SI 

April, SI 

May-Sl . 

June, SI . 

July, SI . 

August, 81 

------------------~------

Loading 

No. of wagons per day 

30 59 

13197 

3533 

3643 

3974 

3S31 

3936 

3585 

3710 

Railways are now largely meeting the wagon requirements in 
.all the fields except in Jharia coalfields. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3)/81-
Coord., dated the 28th November, 1981; 2n'd December, 1981.] 
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Recommendation No. 40: (Para No. 2.117) 

The Committee urge that the Department of Coal should 
10rrnulate a dE!jtailed plan with yearly targets to step up coal 
production and take concerted measures from now on to increase 
the coal output so as to meet in full the requirements of the Thermal 
Power Stations in the: Five Year Plans. It should be ensured that 
the production of coal every year matches with the requirements 
and that shortage of coal should not prove to be a constraint in the 
achievement of power targets in the Fiv~ Year Plans. 

Reply of the Government 

Demand for coal of different consuming sectors including power 
is determined by the Planning Commission in consultation with the 
Ministries/ Agepcies concerned. This is done on an annual basis 
as also for the Plan period. Coal industry has in 1980-81 achieved 
a production considerably higher than the production target fixed. 
Marginal shortages were noticed in respect of coking grade coal 
only and not for other grades. Despatches are being made regularly 
to meet the demand. However, many of the thermal power stations 
have been complaining of coal of sub-standard quality being sup-
plied to them. The DepartmE!Jllt of Coal have initiated both short-
term and long-term measures to improve the overall quality of coal 
supplied to the power stations. Shortage of power grade coal is 
f~t by the thermal power stations for the inability of the railways 
to move the required quantity in time. Considering the demand 
for coal likely to arise from thermal power stations upto 1990 
linkages have been worked out. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3) /81-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation No. 41: (Para 2.118) 

The Committee feel that as adequate capaci~ in the Railways 
is an essential pre-requisite for the efficient working of power 
-sec,tor as well as of other key sectors it will be d;sastrous if the 
freight capadty of Railways does not keep pace with the demand . 

. The Comniittee feel that this is an aspect which should be taken 
serious note of now. rather than 'later, ,~d not only by Railways 
but also Deptt. of Power and Coal and reviewed jo~ntly by them 
in consultation with Planning Commission to make sure that the 

"'Railways are allotted adequate funds to develop transportation 
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capacity to the, desired level and the development programme kept. 
pace with the growing requirements. 

Reply of the Goyemment 

The above views of the Estimates Committee have been brought 
to the notice of all concerned for compliance. The long term re-
quirements of railway transportation for coal supplies to the power 
sector are kept in view by the Govermnent while formulating the 
sectoral plans. The Planning Commission have confirmed that 
they allocate maximum funds to each sector keeping in view their 
requirements as well as the resour<:es availahle for plan finance. '-, 

N~ 
~, 

[Ministry of Energy (Deptt. of Power), O. M. No. 32 (3) /81 .. 
'Coord., dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation No. 42 (Para No. 2.119) 

The Committee find that Railways have nt so far been informed 
of the quantity of coal that will be required to be transported by 
them for thermal power stations during the next 15 years. This 
would be done at the earliest. 

Reply of the Government 

The programme for thermal capacity additions upto the year 
1994-95. was sent to the Department of Coal in August, 1980. This 
programme was circulated to all concerned'ncluding Ministry of 
Railways for consideration in the SLC meeting held on 19-8-80. 
It was decided in the said meeting that the requirement for the 
period 1990-95 would be taken up later after the coal companies 
had formulated the;r production programme for th~s period. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2n:d December, 1981.] 

Recommendation No. 43 (Para No. 2.120) 

The Committee would suggest that feasibility of organising 
alternate systems of coal transport (inc\uding coastal shipping) 
should be explored with a long term peripective in view and an 
integrated long term approach evolved to deal with the problem 
before it becomes too acute for the Railways to handle it alone. 

Reply of the Government 

The Sixth Plan document specifically provides for explo~g the 
possibilities of development of pipeline transportation in slurry 
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from from pit-heads to thermal power houses in such segments where 
the requirements are heavy and of a long-term nature and where 
coal is, in any case, required. in pulverised form. Accordingly, it 
has recently been decided by the Planning Commission to organise 
an indepth techno-economic feasibility study of pipeline trans-
portation of coal in slurry form to power houses in the Northern 
and the Western Regions of the Count1"Y. The Planning Commission 
has indicated that the study is expected to be completed. by the end 
of January, 1982. After the techno-economic feasibility of coal 
Slurry pipeline in a particular segment is established, 'detailed. 
comparison of the cost of movement of future coal traffic in that 
segment by alternative; modes like Railways, EHV transmission or 
slurry pipeline will be undertaken by the Planning Commission 
and appropriate decisions for investments in the concerned. modes 
taken in the light thereof. 

The Plan document also emphasises the need for strengthening 
coastal shipping facilit'es in respect of such cargo for which it is 
for economically viable. The National Transport Policy 'Commit-
tee (1980) set up by the Planning Commission and the Coastal 
Shipping Committee (1981) set up by the Ministry of Shipping 
& transport -have examined in detail the role of coastal shipping 
as an essential adjunct to the inland transport system of the 
country. Both these committees have emphasised that coastal 
shipping can relieve pressure on ;nlarrd transport especially of coal, 
salt, etc. Th~ recommendations made by these Committees for 
development of coastal shipping are under the consideration of the 
Government in Planning Commission and the M'nistry of Shipping 
& Transport respectively. . ... .. 

The Sixth Fiv~ Year Plan, inter-alia emphasizes. the need for 
development of the relatively more energy efficient modes of trans-
port including coastal shipping, inland water transport and pipeline 
transportation, wherever feasible. A long term approach in regard 
to the transportation of coal will be evolved depending on relative 
economics of these different modes of transportation. -

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3) /81-
Coord., dated the 28th November, 1981; ~rrd December, 1981.} 

Recommendation Serial No. 44 (Para No. 2.130) 

The Committee are constrained to obs~e that performance of 
the Badarpur Thermal Power Station during the last three years 
has not been fullv satisfactory. The Plant Load Factor in 1977-78 
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and 1978-79 was as low as 23.62 per ce,nt and 43.80 per cent. If 
1979-80 P. L. F. improved to 52.80 per cent. (though this was-
lower than the level of performance achieved by a number of 
Thermal Power Stations in Maharashtra and Madhya Pradesh and 
~ven that of Indraprastha Power Station in. Delhi), the quality OJ 

power iupply turned poor in as much as the station had as many 
as 260 trippings in this year (1979-80) as :compared to 108 in 1977-
78. The Committee feel that the reasons for poor performance of. 
this Power Station should be clearly i~tified and action taken 

/ forthwith to improve the quality of power supply and capacity 
utilisation of the Station. 

Reply of the Government 

The various reasons for poor performance of the various units 
at Badarpur have been identified and a renovation programme 
covering various modifications and replacements of super heater, 
economiser, air heater etc. has been drawn up. These works have 
been undertaken on Unit II during the overhaul from September-
November" t980. Works 0 Units I & III is programmed to be 
taken up and completed within the next 12 months by taking each 
of these Units out for maintenance for period of three months or 
so. 

In addition, recommendations of the VGB team from West 
Germany on Units I, II & III and that of BEl from U. K. on Unit IV 
are also in the process of implementation. It is hoped that with the 
~pletion of the various works, the performance of the power 
station will considerably improve. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2nd DeCember, 1981.} 

Recommendation S. No. 45 (Para No. 2.131) 

The number of trippings in the Badarpur Power Station during 
the last 3 years have increased from 108 in 1977-78 to 260 in 1979-
80. The reasons for the trip pings .are stated to be mainly delayed 
overhauling Or non-overhauling annual maintenance difficulties in 
the Northern Grid systf'm~ The Committee feel that at least the 
power plants in the Centr~l Sector should have adhered to the 
annual maintenance/overhaul schedule. 

The trippings could then have been reduced to the mlnimu-
It is a sh.o.rt-sight~ approach to delay or postpone overhauling or 
periodical maintenance just oncons:derations of expediency -in this 



39 

regard of long term consequence. The Committee expect that in 
future the annual overhauling maintenanc~ will not be delayed or 
postponed beyond a safe limit. 

Reply of the Government 

Aetion is being taken to carry out annual maintenance 1 over-
haluing regularly.-

[Ministry of Energy (Deptt. of Power), O. M. No. 32 (3) 181-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation No. 46 (Para Nos. 2.132 and 2.133) 

The Committee are disappointed to note that although the 210 
MY7 unit in the Badarpur Power Station was put into commercial 
opt'ration hardly a year ago, after overcoming teething troubles and 
rec~ifying design deficiencies it has started showing major opera-
tional constraints requiring furthel" design modifications. The 
Committee recommend that the authorities should arrange to have 
necessary modifications made in this power plant at the earliest so 
as to make it operationally efficient and reliable. 

The Committee also recommend that in the next 210 MW unit 
which is under erection, steps should be taken right now to ensure 
that there are no design deficiencies when it is put into commercial 
oper."\tiol'l. 

Reply of the Government 

The deficiencies identified in the 210MW unit supplied by BHEL 
in Badarpur Thermal Power Station have been rectified and the unit 
is now under commercial operation Neces~ry rectifications of 
design deficiencie identified in the 210MW units of BHEL at other 
in Badarpur Thermal Power Station have been rectified and the unit 
has been made available by the State Electricity' Boards for rectifica-
tion work. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation-S. No. 47- (Para No. 2.134) 

The Centre is poised· to play a big role in power sector in the 
years to come. Badarpur Power Station is perhaps the first thermal 
station being run and managed by the central sector. The Com-
mittee feel that the central agency, charged with the reponsibility 
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{)f running Badarpur Power Station should spare no effort to 
operate this power station as a lnodel of efficiency, in order to 
inspire confidence about its caplc~Li to manage bigger units that 
are coming up elsewhere. 

/ 

Reply of the Government 

National Thermal Power Corporation, which is managing the 
~peration of the Badarpur Thermal Power Station, has been advised 
to take necessary steps to ensure that the power station runs as a 
model to the power station authorities allover the country. 

It is learnt that NTPC has already initiated steps in this 
direction. 
[Ministry of Energy (Deptt. of Power), O.M. No. 32 (3) J81-Coord., 

28th Novem~er, 198i; 2nd December, 1981.] 

Recommendation (S. No. 48-Para Nos. 3.19 & 3.20) 
(S. No. 49-Para 3.21) 

Para 3.19 Although hydro power has been admitted to be the 
cheapest source of energy and is replenishable and pollution free, 
the Committee regret to note that adequate attention has not been 
given to the development of power from hydro resources. Hardly 
11 per cent of the vast hydel potential esthnated to be about 1 I.alili 
MW has so far been developed. What is causing concern to the 
Committee is that the share of hydro power in the total installed 
capacity in the country is on the decline, in that the share of hydro 
power in the total installed capacity has come down from 42 per 
ce!1t in 1975-76 to 3'0 per cent in 1980-81, and will go down 
42 per cent in 1975-76 to 30 percent in 1980-81, and will go down from 
further to 34 per cent in 1984-85. This· development is clearly 
inconsistent with the policy of the Government to give "high 
priority" to development of hydro power. For this the Committee 
cannot but held the Central Electricity Authority responsible 
in spite of the States preference for thermal power since the Central 
. Electricity Authority having been vested with statutory power to 
coordinate the activities of the State Electricity Boards could and 
should have corrected the inbalance at the planning stage. 

Para 3.20 In view of the need to conserve coal for future gene-
ration and in view of the fact that hydro-power is a perennial, re-
generative pollution-free and the cheapest source of energy that can 
be transmitted to any part of India through regional and national 

. grids, the Committee cannot over-emphasize the desirability of 
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glvmg hydro-power development the "high priority" in actual 
practice. The Committee would expect that at least hereafter the 
Central Electricity Authority should ensure that development new 
power capacity conforms to the policy of "high priority" being 
given to hydro power. 

Para 3.21 The Committee agree with the view expressed by a 
power expert that long-gestation factor of hydi-o power develop-
ment can be taken -care of by adopting' a long term strategy of 
taking up a number of hydro-power projects in quick succession and 
so planning their execution that they become available for service 
-one after the other according to a well-thought out time frame. 

Reply of the Government 

A 15 year long-term perspective plan for development of hydro-
electric power in the country is already under preparation. However, 
planning for generating capacity additions etc. at technical level is 

done as a continuous process in the Central Electricity Authority 
with the cooperation of State Electricity Boards State Govern-
ments, covering a long range of 15 year. For the purpose of formu-
lation of five year plans, segments of this 15 year plan are selected 
from the view point of investment planning. In the five year Plan 
formulation process the investment requirements of power projects 
usuallY get divided into:-

(i) Fund requirements of en going projects; 
(ii) Fund requirements for advance action on new subsequent 

plans. ....... ...... "' ........ 

Resource constraints have often resulted in this latter part being 
curtailed, which would have a natural impact of delaying and slow-
ing down new starts and thereby causing a possible gap in capacity 
additions. 

,2.-Presently. 94 hydro-electric projects with a total 'capacity of 
about 15,000 MW are under consideration for yielding benefits 
during 1985-90. and beyond. With a view to expedite the investi-
gation of hydro-electric projects, the Central Electricity Authority 
had been monitoring the progress of various schemes at regular 
intervals. It is expected that the proportion of hydro power in the 
total installed capacity would be about 41 per cent by the end of 
1985-00, after the various schemes under consideration are imple-
mented. 

[MinistrY of, Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 16th March, 1982.] 
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Recommendation S. No. 50 (Para 3.22) 

The Committee regret that although large amount of hydro' 
power capacity has been sanctioned and cleared by the Central 
Electricity Authority, the apex body in techno-economic field, it has 
been held up for want of approval by the Planning Commission. 
Seeing the tardy development of hydro-power in the past, the Com-
mittee would recommend that fully investigated and techno-econo-
mically cleared hydro-project should be given highest priority at 
all levels, including the Planning Commission. The Committee 
would like the CEA to pursue the matter with the Planning Com-
mission and apprise the Committee of the outcome. 

Reply of the Government 

The approval to the hydro-electric schemes is accorded by the-
Central Electricity Authority after the technical and economic 
feasibility is established Simultaneously, the hydro projects are 
also appraised by the Environmental Appraisal Committee in the-
Department of Environment from environmental angle. The· 
investment approval to the 'hydro schemes is accorded by the 
Planning Commission by including the scheme ill the Plan, after the 
project is cleared by the Central Electricity Authority and Deptt. of 
Environment. 

Details of hydroelectric/multipurpose schemes presently under 
consideration of the Planning Commission for inclusion in the Plan 
are given in the statement enclosed. With a view to expedite the 
clearance of these schemes, the matter was taken up with the 
investment' approval to the hydro schemes is accorded by the 
Planning Commission by this Ministry, In this connec~ion, Plan-· 
ning Commission have intimated that some of the schemes have 
been kept pending because of constraints of funds in the State Plan, 
The Planning Commission have already approached the State Gov-
ernments concerned to explore the possibility of additional re-
sources to enable them to accord investment approval to those 
schemes. " '." \ .. 13 \ ,9- •• 



Name of Scheme 

1. PaIamaneri 

2. Ghatprabha 

3. Nagarjunasagar 
Left Bank 
Canal 

4. Pochampad 

5. Thein 

6. Dhansri 

State 

U.P. 

43 

I.C.(MW) Date ofrecom-
mending the 
scheme to the 
Planning Com-

mission 

3 X 47'5 Feb. 1981 

Karnataka 2x]6 Nov. 1980 

May, 1981 A.P. 2x30 

A.P. 3x9 July, 1980 

Punjab 4xJ20 Sept-. 1980 

Assam 19 Feb. 1981 

ANNEXURE I 

Reasons for delay in 
according investment 
approval to the schrmc: 
by the Planning Co-

JDID.ission 

Conslraints C'f funds in 
thr Stzte Plan. 

Do. 

Do. 

Do. 

Planning Commission 
have desired that the 
inter-Sta te aspecta in-
volved may bt' resolvrd 
first. 

Planning Commission 
have raised certain 
points regarding tech-
nical feature~ of the 
scheme which are being 
ascertained fi:c m the 
State ~uthoritirs. 

7. Hirakud St-III Orissa August, 1981 Clear~ncr of the sch.cme 
Jioom environmrntal 
angle Jioom Deptt. of 
Environment and lack 
of resource. in the 
State Plan. 

'8. Thirot 

9. Kundah St V 
Extn. (Power 
House VI) 

10. Serlui-A Miao 
Hydel Scheme. 

1 I. Dadupur Mia-o 
Hydel Schenre. 

J 2. Lower Pcriyar 

H.P. 

Tamil 
Nadu 

Mizoram 

3xl 
1 x30 

Ha~':lna 4 x 1.5 

Kuala 3x60 

Feb. 1982 

Jan. 1982 

Jan. 1982 

Do. 

March,1982 Clearance of the schrme 
from envjronm~ntal 
anglr is aw::ituL 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3}/81-Coord., 
L ,_~.~ • _~_ dt. the 30th March, 1982]. 
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Recommendation S. No. 51 (Para No. 3.Z3) 

The Committee are unhappy to note that although the North-
Eastern region has vast potential for Hydro-power, only 0.3 per cent 
of this potential has been exploited 1>0 far. The Committee appre-
ciate that there are geotechnical problems in the region. Even so 
an attainment of mere 0.3 per cent of potential for hydro power in 
this region is too low. The Committee attach great importance to 
the exploitation of untapped hydro-power potential in North-Eastern 
region. They would urge that, in the interest of the economic 
development of the North Eastern region, no efforts should be spared 
in mobilising all available technical and other inputs with a view 
to overcome all constraints in the way of development of hydro-
potential in that region expeditiously. 

Reply of the Government 

In order to exploit the hydro-electric potential of the North-
Eastern Region, the North Eastern Electric Power Corporation has 
undertaken investigation of a number of hydro-electric schemes 
there to meet out the power requirements of the region. In addition. 
Central Water Commission, Brahmaputra Flood Control Commission 
and State Electricity Boards/State Governments are also carrying 
out investigation work of multipurposejhydro-electric projects in 
the region. Presently, there are 19 major hydro-electric schemes 
under investigation in the North Eastern Region with an installed 
capacity of 12,4317 MW. 

2. Bene~ts from the four projects under construction in the 
North Eastern Region during the Sixth Five Year Plan period 
(1980-85) would be 311 MW. Also the anticipated hydel additions 

during 7th and 8th Plans are as under:-

Pmod 

1985-90 

1990-95 

MW 

900 

20p 

[Ministry of Energy (Deptt. of Power). O.M. No. 32 (3) /81-
Coord., dated the 16th Mar"h, 1982]. 

Recommendation S. No. 52 (Para No. 3.24) 

'The Committee note that the Government have decided in prin-
Ciple to induct foreign technology in selected areas of hydel power, 
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generation. It is unfortunate that even after an experience of nearly 
a quarter of century in designing, execution and operating hydel 
projects like Bhakra Project, the country has not been self-reliant 
in this branch of expertise. The Central Electricity Authority 
should have been alive to the areas of weakness and taken steps long 
ago to fill the technological gaps in hydel power generation. The 
Committee cannot but express their unhappiness at this state of 
helplessness in which the country finds itself tOday in this vilal field. 
The Committee would like the government to take stock of the situa-
tion and if import of foreign technology is unavoidable in the national 
interest, it may be imported without delay, but in selecting foreign 
technology, it should be ensured that the latest and the most depend-
able technology is imported to put an .~nd to ,the problems in this 
field at the earliest. 

Reply of the Government 

The design and engineering of hydro electric projects in India 
has been done by the Central Electridty Authority. Central Water 
Commission and various State Organisations since independence 
and the F'ojects with an aggregate capacity of more than 11 MKW 
added in this period have all been designed in the country expecting 
one or two projects where foreign consultancy has to be taken for 
reasons such as conditions of foreign aid or for some special technical 
problems. In addition, the design and engineering of almost all 
hydro-electric projects currently under execution, aggregating to 
about 10.7 MKW is also being provided in the country and the design, 
engineering and execution expertise available in the country is 
capable of dealing with the work of projects to be executed in 
future. - However, there have been some advances in the technology 
abroad due to higher level:of research and development activities 
in these countries in matters such as construction equipments, 
execution techniques etc. whose induction into the practices in this 
country is expected to improve and accelerate execution. The 
induction of foreign technology has to be viewed in this specified 
context. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 16th March, 1982]. 

Recommebdation S. No. 53 (Para ~o. 3.25) 

At present 5 hydro power projects with a capacity of 794 MW are 
under execution in the Central Sector and another 4 projects With 
a capacity of 2100 MW have recently been taken up in the Central 



Sector. Besides, investigation and execution of 6 other projects 
(4070 MW) have been taken up in the Central Sector. The Com-
mittee would like Government to ensure that execution of the nine 
projects under implementation is regularly monitored at the highest 
level with a view to avoiding 'any slippage and completing them in 
accordance with a time-bound programme. The Committee would 
like to be apprised of the programme of their execution. The 
Committee would also like that in order to instill a sense of urgency 
to the in~stigation of new projects decided to be taken up in 
Central Sector, a definite programme should be formulated for 
carrying out investigations of the projects and progress watched. 
(Serial No. 53). 

Reply of the Government 

At present, the following 3 projects are under execution in the 
Central Sector by NHPC:-

(1) Loktak HE project (105 MW). 

(2) Baira Siul Project (280 MW). 
(3) Salal HE project (345). 

In addition, NHPC is also executing Devighat HE project 
(145 MW) in Nepal on agency basis. 

NESPCO is also executing Kopli HE project (150MW) . The 
total installed capacity of these 5 projects is 794 MWs. The pro-
gramme of execution of these projects and their completion is as 
given below:-

(i) Salal Project • 

~ii) B~ira Siul Poject H.E. 

(iv) D!vigh'ilt Project 

(v) Kopili HE Project • 

-3x115 MW 

-3x60 MW 4 

Unit-I 
Unit-n 
Unit-m 
Unit-II 
Unit-n 
Unit-m 

August,", 7 
;'Nov., 87 
; Feb., 88 

March, 1980 4 
MaIch, 1980. 
Sept. 1981 . 

All the three' Dec., 1982 
Units. . 

Unit-I 
Unit-U 
Unit-m 

]uTle, 1983. 
August. 1983 
Oct., 1983: 

KMndtmg P01DIr H_ 

-2x2S+2Jt50J Unit-I Feb. 1983 
(MW) Unlt-l1 ~ May, 1983 

KofJili P01DIr H_ 

Unit-I 
Unit-U 

Dec., 1983 
Feb., 1984 
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The projects which have recently been taken up by NHPC are 
Dul Hasti (J & K) with an installed capacity of 390 MW and Koel 
Karo (Bihar) with an installed capacity of 710 MW. The programme 
of completion of Dul Hasti and Koel Karo Projects is as give. 
below:-

(i) Dul Hasti Project 

(ii) Keol Karo Project . 

-3x130MW Unit-I 
Unit-TI 

Unit-TIl 

. -6x115+1xlO Sept. 1988 
(MW) 

Inv~stigation Of proje'cts: 

Dec., 1988 
Dec., 1988 

March,1989 

Out of the projects entrusted to NHPC for investigation, action 
has been initiated in respect of the following projects. 

(i) Chamera project Stage-I (HP) 
(ii) Dhaleshwari project (Mizoram) 
(iii) Dhauliganga project (UP) 
(iv) Kol -Dam project (HP) 

While the investigations for Chamera Stage-I have been com-
pleted, the investigations of Dhaleshwari have been initiated 
recently. The sanction for investigation estimates for Kol Dam 
project has been issued. However, funds have not been released for 
this project as agreement on sharing of benefits with the Home 
State (H.P.) has not been reached so far, and also there has been 
some rethinking on the part of Himachal Pradesh for execution of 
this project in the Central Sector. In ,the case of Dhauliganga 
project also, the formal investigation sanction has not been issued 
as the agreement with Government of UP for sharing of benefits 
from the project has not been reached so far. 

IB. addition, the following projects have also been entrusted to 
NHPC for investigationjexecution:-

(i) Parvati HE project (1900 MW)-UP. 
(ii) Eastern Ramaganga (80 MW)-UP. 
(iii) Eastern Ramaganga (80 MW)-UP. 
(iv) Tanakpur (100 MW)-UP. 
(v) Uri (480 MW)-J&K. 

The work on these projects have not been startel so far and is 
likely to start shortly. 
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.Definite programme for carrying out investigation of projects: 

, The NHPC has worked out a definite programme for carrying out 
investigation of each project. Such a prograInme is envisaged even 
at the time when the investigation Estimates for a project are pre-
pared and a detailed .programme of investigation is incorporated in 
the investigation Estimates themselves. The progress, of investiga-
tion activities are monitored closely and effectively So as to enSure· 
that the schedule as envisaged is adhered to. 

The definite programme as incorporated in the investigation esti-
mates of the four projects referred to above are given below:-

---------------------------------------------------

(i) Chamcra Stagc-I . 

(ii) Dhaleswari Project 

(iii) Dhauliganga Project 

(iv) Kol Dam Project . 

Completion date of 
investigation as 

envisaged in the 
Estimate 

27 Months 

18 months 

24 months 

24 months 

--------- -------

Actual period of 
completion of 
invcstig2lion 

12 months. 

taken up 
recently 
yet to be 

taken up. 

yet to be taken up 

Out of these four projects, investigations in respect of Chamera 
Stage-! are over and the Feasibility Report on the project as under 
nnalisation. In the case of this project, a periOd of 27 months was 
envisaged for completion of investigation work and preparation of 
Feasibility Report. On account of close monitoring of various acti-
vities and effective supply of inputs at the appropriate time, the 
investigation of the project and the completion of the Feasibility 
Report was over in a period of 12 months i.e. much ahead of the 
schedule as envisaged in the Estimates. It may be pointed out here 
that a definite strategy was adopted for achieving the completion of 
Chamera project Stage,.! much ahead of the schedule. 

M01IIitori:ng System: 

The NHPC attaches great importance to a systematic and scienti-
fic monitoring for implementation of the projects entrusted to it. An 
elaborate monitoring set-up has been established in the Corporate 
Office for closely monitoring the project activities against pre-
det«irmh1ed targets. The MonitOrlng system in the Corporate Office 
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analyses progress and programme of project construction works, 
identify areas of shortfalls/slippages, anticipated bottlenecks/cons-
traints and prepare Exception Reports for quick decision making at 
top management level. This Monitoring Group in the Corporate 
,Office directly reports to the Chief Executive of the Corpn. A cor-
. responding monitoring set-up exists in each project which direCtly 
reports to the Head of the project for affective monitoring purposes. 

Apart from the monitoring system as briefly described above, the 
corpn. has an elaborate Management Information System under 
which various Reports/Returns are submitted to various authorities 
for monitoring the progress of the construction activities. Seme of 
the important reports are given below:- . 

(1) Monthly progress Report in respect of -all works on the 
project is obtained from the project. It is sent to the 
Ministry of Energy, Planning Commission and Central 
Elecy. Authorit(y for information while it is critically 
examined and analysel1 in the Corporate Office to locate 
areas of shortfalls/slippages, anticipated bottlenecks/ 
nonstraints. 

(2) For critical items of works, daily progress is called for 
from the projects. This Report is put up to the top Mana-
gement of the Corporation. 

(3) On the basis of monthly progress reports, exception reports 
are prepared for the top Management. These are sent ot 
the concerned projects and also to various support groups 
for action/compliance. 

(4) A quarterly progress report is sent to BPE/Planning Com-
mission giving the details of completion schedules, slip-
pages, bottlenecks and help required. 

(5) A note on the progress of works on each project is put up 
to the Board of Directors in every Meeting for review. 

(6) Meeting of the General Managers of projects with the 
various support groups in the Corporate Office (called 
General Managers' Coordination Meeting) is held once in 
two months in which the status of works is reviewed and 
various constra.ints for timely completion are analysed 
and necessary decision taken. 

Like NHPC, NEEPCO alsO attaches great impOrtance to the moni-
toring of the project under execution. Apart from the close monf-
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toring undertaken by the Corporations the progress of the projects is 
also monitored at the highest level in the Ministry. Review meetings 
are held from time to time by Secretary (E) and Minister/Minister 
of State for Energy. In addition, quarterly review meetings are also 
held on the perfonnance of the Corporations, as prescribed by the 
BPE, wherein the progrelS of the projects is also scrutinised closely, 
bottlenecks identified and remedial measures taken to avoid slippages 
in the completion schedule. 

[Ministry of Energy (Deptt. of Power), C.M. No. 32(3)/81-Coord .• 
dated the 16th -March, 1982.] 

Recommendation S. No. 55, (Para No. 3.36) 

The Committee would also recommend that as a stop gap arrange-
ment, to be arrived at in consultation with the State Governments, 
a power project which is held up because of inter-state dispute, 
should be taken up by the Centre without delay subject to the condi-
tion that the power and water from such project could be shared 
among the disputing States according to the decision that may ulti-
mately be taken by the tribunal or arbitrator that may be appointed 
in the matter. This approach would at least allow the intervening 
period to be utilised towards the execution of the project and trans-
lating it into :reality by the time the dispute is resolved. 

Reply of the Government 

Realising that the number of projects involving substantial 
potential are heJd up on account. of various inter-State disputes, this 
Ministry has taken initiatives in holding discussions with the various 
States with a view to resolvng the problem. This Ministry has also 
suggested to the States that sucll projects could be ta~en up for 
execution in the Central Sector pending resolution of differences. 

[Ministry of Energy (Deptt. of Power), C.M. No. 32(3)/81-Coord., 
dated the 16th March, 1982]. 

Recommendation Sr. No. 56, (Para No. 3.(5) 

The Committee note that although there is a potential ot 5000 
MW in Mini Hydel Proje~ts· in the country, of which 300 MW 
capacity has been exploited and 1000 MW capacity is under execu-
tion, no systematic study of the small hydel po~ntial avallable in 
the country is stated to have been undertaken so far. The Commit-
tee feel that in view of the fact that Mini Hydel projects have a 
short gestation period save on transmission and distribution 
networKs, major civil works, and transportation of fuel and can 
meet the power needs f remote and rural areas in the country 
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-situated away from regular grid, a systematic and detailed study of 
small hydro potential available on canal falls, irrigation outlets and 
small hill streams and rivers should be undertaken expeditiously 
and comprehensive plan to exploit small hydro potential should 
be drawn up for the implementation. 

Reply of the Government 

Government attaches great importance to the installation of 
Mini/small hydel units utilising low beads, generally available at 
irrigation outlets, canal-falls etc. The Central Electricity Authority 
have initiated action in regard to the exploitation of mini and micro 
hydel projects on small streams, canal falls etc. In addition, the 
Central Water Commission have been requested to give considera-
tion to make provisions at the small and medium irrigation dams 
for setting up of mini and micro hydel projects as and when requir-
ed and found feasible. The Central Water Commission have also 
been requested to address the State Governments to include in their 
proposals for medium and minor irrigation schemes, the possibility 
of power generation at the irrigation outlets and the canal falls. 
It should be noted however that mini hydro projects are not neces-
sarily inexpensive and the economics of each case has to be closely 
examined. 
[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 

dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Sr. No. 57, (Para No. 3.40) .. 

Some of the reasons why mini hydel projects have not been 
developed in the country are stated to be high cost of generation in 
th:ese projects, non-availability of equipment from indigenous 
sources and non-standardisation of equipment and lack of interest 
among indigenous manufacturers in the manufacture of requisite 
type of generating equipment and turbines for small projects. The 
Committee feel that the problems of setting up mini and micro 
hydel projects which can prove to be very useful to meet the local 
needs of remote and rural areas, should be examined by the Central 
Electricity Authority in collaboration with manufacturers of power 
equipment in public and private sectors, with a view to standardis-
ing the equipment for mini projects and encouraging their manu-
facture so as to make them more economical. . 

Reply of the Government 

The Government are keen on standardising and encouraging 
the manufacturing of equipment for mini/micro hydel projects so 
as to make them more economical. The Central Electricity Au-
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thority has been emphasizing at various discussions with the State/ 
project authorities the need to standardize the canal falls, wherever 
possible, so that the equipment could be standardized and manu-

fartured in bulk to bring down their costs. A Committee under the-
Chairmanship of Member (HE), Central Elecy. Authority has alsl> 
been constituted to formulate the necessary Guidelines in the matter 
for circulation to the States. The recommendations of the Com-
mittee are awaited. 

[Ministry of Energy (Deptt. of Power), C.M. No. 32(3)/81-Coord.,. 
dated the 28th November, 1981; 2nd December, 1981]. 

-
Recommendation Sr. No. 58, (Para No. 3.(7) 

While the committee are glad that Central Government. 
attaches great importa.nce to the installation of small hydel projects. 
this activity will have to be undertaken by the State Governments 
concerned. The Central Government should impress upon the 
State Governments conce~d the usefulness of mini and micr~ 
hydel projects and organise technical and consultancy services to 
help the States take up construction of small hydel projects at the 
most suitable sites. 

:Reply of the Government 
The need for the exploitation of mini and micro hydel potential 

on small streams, canal falls etc. has bee::l impressed upon the state 
authorities/project authorities from time to time at different forums. 
In this connection. a Committee under the Chairmanship of Mem-
ber (HE), CEA hajrbeen constituted to formulate the necessary 
guidelines for circulation to the States. The recommendations of 
the Committee are awaited. 

As regards technical and consultancy services, Central Elec-
tricity Authority at the instance of the Planning Co~ission, has 
already undertaken the job of technical examination of small/ 
micro hydel project proposals in the North Eastern region of the-' 
country, even though these schemes are costing less than Rs. 1 
crore and do not requires statutory clearance by C.E.A. 

[Ministry of Energy (Dent~ of Power), C.M. No. 32(3)/81-Coord.,. 
dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Sr. No. 59, (Para 4.17) .. 

The Committee hope that iii the 15 years power plan being for-
mulated by the central Electricity Authority the need to step Up'" 
the role of nuclear power stations will be given due attention. 
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Reply of the Government 

We agree with the recommendation which will be kept in view 
while formulating the pian for the 15-year period. 

{Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 16th March, 1982]. 

Recommendation Sr. No. 60, (Para 4.18) 

The Committee are aware of the constraints that are coming in 
the way of development on nuclear power on a large scale. These 

,.-constraints are mainly of technology, inadequacy of industrial 
infrastructure and manufacturing capacity in the country and 
shortage of heavy water. The Committee are glad to note that 
con:::iderable strides have been made in overcoming these constraints 
-and the countrY is rapidly advancing towards self reliance in the 
fields of technology as well as equipment manufacture. The Com-
mittee wOlll~ urge that every possible assistance should be provided 
to our scientists and indigeous industries to fill the gaps in tech-
nology and industrial capability and capacity so as to enable the 
country to t-mbark upon a programme for nuclear power develep-
ment on a larger scale and at faster pace than in the past. 

Reply of the Government 

1. A Standing Import Substitution Group exists in the Depart-
ment of Atomic Energy which was e.c;tab:llshed with a view to 
directing the efforts for indigenisation of components ,.and equip-
ments on a continuous basis. It has been possible to develop 
indigenous capability to indigenously manufacture several sophisti-
-cated components. However, in ,some cases although indigenous 
-know-how for production has been developed, the quantities involv-
ed are not large enough. for economic industrial production. 

2. As regards assistance to indigenous industries to step up the 
manufacture of equipments and components required for long term 
nuclear power programme a meeting was organised by Department 
of Atomic Energy on September 11, 1981 with representatives from 
40 major industries both from public sector and private sector. The 
suggestions made at the meeting are being examined for suitable 
:action. 

3. The Association of Indian Engineering Industry comprising 
:rnembersooth from the public and private sector have also consti-
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tuted a "Nuclear Plant and Equipment Division" inter alia to liaise-
with the Department of Atomic Energy in the matter of indi-
genisation. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coorq., 
dated the 16th March, 1982]. 

Recommendation Sr. No. 61, (Para No. 4.19) 

An integrated picture of the nuclear power potential and the 
available capacity in the country to exploit the potential is vey 
J'lecessary for planned development of this resource of energy. The 
Committee would suggest that a joint survey of the nuclear power 
potential, technical manpower and industrial capacity in this field 
should be undertaken by the Government to have a sound base to 
formulate realistic programme for setting up unclear power stations 
in coming Years. ..-0] 

Reply of the Government 

Noted. A power co-ordination Committe earlier set up by the' 
Department of Atomic Energy is already on the task of surveying 
the nuclear power potential, technical manpower and industrial 
Qapacity in this field in order to formulate realistic programmes for 
settig up nuclear power stations in coming years. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 16th March, 19821. 

Recommendation Sr. No. 62, (Para No. 4.20) 

There is great weight in the suggestion made by power expert 
that nuclear power stations should be set up at places which are far 
away from coal stocks and hydel sources. The Committee are glad 
to note that Government have been following this criterion in the 
selection of sites for such stations in the past. The Committee hope 
that the nuclear power stations to be set up hereafter will be located 
at the most suitable sites and will be selected on merits in the light 
of the aforesaid criterion. 

Reply of the Government 

Notes. The Government have already been follOwing the 
criterion of setting up nuclear power stations at sites which are for 
away from coal stocks and hydel sources. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 16th March, 19821.. 
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Reconunendation Serial No. 63, (Para No. 4.21) 

The Committee have taken note of the recommendation of the-
Committee on Power (Rajadhyaksha Corrimittee) that there should 
be an independent body outside the Department of Atomic Energy 
to lay down and monitor observation of minimum standards for 
sitting, design, construction, operation, maintenance and safety of 
nuclear power plants, and the reply of the Department of Atomic 
Energy that the research and development activities on the one' 
hand and the construction and operation of the power projects and 
plants on the other are only complementary to one another in the 
field of nuclear power generation and cannot be mutually exclusive, 
The Committee would like that this aspect should be dispassionately 
examined by the Government in the larger interest of future-
nuclear power development in the country. 

Reply of the Government 

Noted. The creation of an Atomic Energy Regulatory Board is 
under the active consideration of the Government. Pending crea-
tion of the Board, a Safety Review Committee, independent 9f the 
plant management, continuouslY monitors, the safe operation of the 
nuclear facilities. Recently this Committee has been given the 
responsf.bility for carrying out all the regulatory and safety obliga-
tions of the Central Government as envisaged in the Atomic Energy 
Act. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981]. 

Reeommendation Sr. No. 64, (Para No. 5.15) .. 

The Committee cannot over-emphasize the importance of attain-
ing self-sufficiency in energy as early as possible. Besides makln~ 
all out eft'orts to expand energy supply froIl} conventional sources-
hydro, coal and nuclear. There is need to explore and develop new 
and renewable energy sources to supplement the energY supply 
available from conventional sources, if energy needs' of the country. 
have to be met fully. The Committee are informed that considera-
ble research and development eft'orts are being made to develop 
non-conventional sources of energy. The Committee welcome the 
decision of Government to set up a Commission for Additional Sources 
of energy for organisation well-coordinated and integrated research 
and development programme for harnessing alternat~ sources of' 
energy like solar, wind, and bio-mass. The Committee hope that the 
institutional mechanism now set up by the Government will identify-
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-the energy potential from all types of renewable sources, including 
geo-thermal tidal wave, ocean thermal energy and initiate major 
.and sustained efforts for rapid development of these renewable 
sources of energy. 

Reply of the Government 
~ . 

Government attaches considerable importance for the develop-
-ment of new and renewable sources of energy for supplemenLing 
~nergy supply in the context of the present energy situation and of 
depleting fossil fuel. The broad approach for the devlpmnt of 
such sources of energy likely to be followed i.1 the Sixth Five Year 
Plan will be:-

(a) t') implement on a large scale programme such as those 
of energy forestry 'and biogas where technology develop-
ment has alrady reached a stage which permits field 
application; 

(b) to carry out field testing and demonstration on a 
country-wide basis of technologies, which have the poten-
tial to become commercially viable in the next five to 
seven years; and 

(c) to intensify research and development of other techno-
logies where the potential is likely to be available over a 
longer time horizon. 

With a view to provide necessary impetus to the programmes 
fordevelopment of new and renewable sources of energy a Commis-
sion for Additional Sources of Energy (CASE) has been consti-
tuted with the responsibility for formulating policies' and prog-
rammes or the development of such sources of energy and also for 
coordinating and intensifying research and development activities 
in this field etc. The scope of the activities of the CASE would 

-cover solar thermal and solar photovoltaic technolog~es, wind 
energy, bio-mas~ and bio conversion technology, decentralised 

-energy system, ocean energies and other neW areas. The Commis-
sion is also to fuction as a data bank of all aspects of new and re-
newable sources of energy 'rhe responsibilities assigned to the 
CASE would be carried out through the agency of various organisa-
tiuns and Institutions, by direct execution of ce~ain projects, by 
huilding up of specialised' centre under the CAS~~pporting 
R&D activities and lor undertaking promotion work including dis-
semination of i'lformation. It is expected that the CASE would 

:also coordinate efforts in identifying the energy potential for all 
types of new and renewable soerces. CASE. is also expected to 
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initiate concrete measures for developing renewable sources of 
energy at a rapid rate. 

fMinistry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord., 
dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Sr. No. 65 (P~a No. 6.19) 

The Committee are informed that out of 16/200 MW sets manu-
factured so far indigenously, 13 sets commissioned upto the end 
.of March, 1980 have been taken up for stabilisation work by a 
Central Team of engineers of Central Electricity Authority and 
indigenous manufacturers viz. BHEL and ILK and the defects had 
been rectified in 8 of them by March, 1981; the remaining sets were 
€xpected to be renovated by June, 1981. The performance of the 
renovated sets is stated to have shown marked improvement since 
then. The Committee recommend that the central team should, 
prepare a time-bound programme for rectifying the manufacturing 
defects and design deficiencies in all the indigenous sets of not only 
of 200/210 MW capacity but also of 110/120 MW capacity, on which 
renovation wCl'k was taken up but has not yet been completed. 

Reply of the Government 

A time bounci programme for rectifying the manufacturing 
defects and design deficiencies in all the indigenous sets of 200/210 
MW capacity has also been prepared and is under implementation. 
A similar programme has been prepared by CEA for the rectification 
1)f 6 sets of 110 MW at Panipat and Bhatinda thermal power stations 
in consultation with BHEL and ILK. The progress oil this pro-
gramme is being reviewed periodically by CEA. Similar programme 
wodld be prepared for other units also. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981; 2nd December, 1~1]. 

Recommendation Sr. No. 66 (Para No. 6.20) 

The Committee take note of the measures taken by BHEL for 
monitoring the working of power stations, analysing forced outages 
and other problems and holding consultatiO'Il ·With SEBs and CEA. 
etc. in order to draw up the implement coordinated plants for stabi-
lising the in'digenous sets. The Committee welcome these measures 
and hope that CEA will so arrange that the SEBs draw the maxi-
mum benefit from these measures in the interest of improving 
nerformance of their indigenous se~. 
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Reply of the Government 

The Central Electricity Authority is already monitoring the-
working of power stations and analysing the forced outages. With 
regard to the measures for stabilisation and improvement in the-
performance of the indigenous units, this has also been done for 
200/210 MW units. Work on 110/120 MW units has already been-
initiated by the Central Electricity Authority. The above measures 
have been taken with the close cooperation and participation of the-
State Electricity Boards and manufacturing agencies and j.t would 
certainly help SEBs in improving the performance of their power 
stations. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Serial No. 61 (Para No. 6.21) 

The Committee also recommend that while entering into foreign 
collaboration agreement the indigenous manufacturers viz. Bharat 
lIeavy Electricals Ltd., Instrumentation Ltd., Kota etc. should make 
sure that the design of the equipment for which the agreement is" 
being made suits Indian conditions. 

Reply of the Government 

The above views of the Committee have been brought to the-
notice of the Ministry of Industry. The Government's endeavour 
in this context would be naturally in line with th nrecommendations 
of the Committee. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3}/81-
Coord., dated the 28th Nov_ember, 1981; 2nd December, 1981]; 

Recommendation No. 68 (Para 6.32) 

The Committee are informed that on the basis of the experience 
gained in carrying out renovation of the 13 sets already identified 
for the purpose, subsequent sets under manufacture by BHEL are-
being modified at the mallufacturing/erection stages to prevent 
similar problems arising in future. The Committee feel that, as 
suggested by Rajadhyaksha Committee, the ideal arrangement to 
bring about improvement in the design and production quality of 
power equipment would be to have a consultative forum where the 
representatives of manufacturers, users and executing agencies like 
NTPC and NHPC together with the representatives of Central 
Electricity Authority could meet and discuss design and operational 
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problems of power equipment in the light of their experience to 
enable the manufacturers to incorpQrate changes in the design and 
manufacture of new equipment. The Committee suggest that the 
system sf consultative machinery on these lines should be intro-
duced at an early date in the larger interest of producing quality 
equipment in the country. 

Views of the Government 

The Government accepts the above recommendation of the 
Comr¢ttee. 

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3)/81-
Coord., dated the 16th March, 1982.]. 

Comments of the Committee 

Please see Para 1.13 of the Report-Chapter I. 

Recommendation Serial No. 69 (Para 6.23) 

The Committee hope that the Model Contract will be finalised at 
an early date and State Electricity Board's advised to execute a 
formal contract on the standard lines for each transaction and 
enforce it to ensure timely supply of equipment 011 guaranteed 
quality and design. 

Reply of the Government 

It is expected that the Model Contract would be f4lalised soon. 
It may, however, be mentioned that the Model contract would be 
advisory in nature to the State Electricity Boards in so far as the 
projects being executed in the state sector are concerned. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Serial No. 73 (Para No. 6.43) 

Bharat Heavy Electricals Ltd. is stated to be deficient in techno-
logy for lignite fire boilers and bulb turbines for hydro proje¢s. It 
is also stated to be short of capacity for critical piping and pressure 
parts. The Committee would r~ommend that t~e areas in which 
Bharat Heavy Electricals Ltd. lacks teclmology or capacity shOUld 
receive urgent attention of the Government. 



60 
Reply of- the Government 

Bharat Heavy Electricals Ltd. has a technical collaboration 
agreement with Combustion Engineering, USA and through them, 
the lignite-fired boiler-technology is available for use in India. It 
may be mentioned that Mis. EVT of West ~rmany are the leading 
designer and manufacturers of lignite-fired boilers and they them-
selves are the licensee of the technology of Combustion Engineering, 
and the BHEL-CE Agreement provides the know-how of EVT, West 
Germany available through CE, USA fOr Indian manufacturers. 

The observations of the Committee regarding BHEL's capacity 
for critical piping and pressure parts, and the technology for the 
bulb turbines have been intimated to Ministry of Industry. It may, 
however, be mentioned that any step to increase the BHEL's 
capacity on piping and pressure parts would necessarily have to 
take into account the capacity of other manufacturers in this country 
in this field. With reference to bulb turbines for hydro projects 
an attempt has now been made to 2'et upto date technology as part 
of a general collaboration agreement for hydro turbines in an 
attempt to update the present technology. The choice of collabo-
rator is under consideration and a few of them have already indi-
cated their willingness to assist BHEL in the technology for bulb 
turbines as well. ,-

[Ministry of Energy (Deptt. of Power), O. M. No. 32(3)/81-
Coord., dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Serial No. 74 (Para 6.44) 

The Rajadhyaksha Committee have pointed out that a problem 
which has frequently occurred is the bunQhing of orders when 
manuiacturers are asked to supply equipment for a number of 
projects at the same time. This should not be a problem difficult of 
solution if· a proper planning is made by the CEA, Central Public 
Sector Undertakings in the field of power and State Electricity 
Boards. The Committee would expect the Ministry to impress upon 
all these agencies the need for a proper planning to avoid bunching 
,-.f:;,-ders. . 

Reply of the Government 

The power projects are examined techno-economically bv the 
Central Electricity Authority and cleared by Ministry of Energy 
,md the Planning Commission according to the power programme 
A each st.ate Schemes which are required to be completed during 
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the Plan period and early part of the next plan are cleared to ensure 
appropriate phasing of the programmes. Although, this should give 
the necessary phasing of the equipment orders for the various 
agencies, certain amount of bunching is likely to emerge if the time 
taken by the various State Electricity Boards and the Projects 
authorities to settle the contracts vary considerably as has been 
r.oticed recently. It would not be possible for Central Government 
to coordinate the placing of orders by the various agencies but 
BHEL and other manufacturers could certainly indicate their Order 
Book position to the various SEBs and the project authorities and 
accordingly expedite the clearance of the various orders. However, 
the Government accept the recommendations of the Estimates Com-
mittee on the need for appropriate planning to avoid bunching of 
orders. 

[Ministry 'of Energy (Deptt. of Power), O.M. No 32(3)181-
Coord., dated the 16th March, 1982]. 

Recommendation Serial No. 75 (Para 6.45) 

The Committee note that Bharat Heavy Electricals Ltd. is facing 
difficulty in getting payments from State Electricity Boards and the 
outstanding amount as at the end of January, 1981 was Rs. 101.1 
crores. Secretary, (Power) has stated that the model contract being 
prepared by them will take care of these details mz. that the equip-
ment is delivered in right sequence and the payment is made 
promptly. The Committee would like the Department of Power 
and CEA to look into this genuine difficulty of BHEL and evolve 
an arrangement which will enable BHEL to receive payment for 
the equipment supplied to SEBs and other agencies without delay. 

Reply of the Government 

The rel~ of payments by the SEBs to BHEL would be essen-
tially in line with the contract/agreement between the. BHEL and 
the respective SEB. The general question of payments outstanding 
against different SEBs in respect of BHEL, Coal India Ltd., Railway 
and ILK was included in the financial performance of SEBs, an item 
on agenda discussed during the recent Power Ministers Conference 
held on November 6-9, 1981. Some 0:11 the SEBs have in turn, re-
presented that the supply of equipment from BHEL and ILK has 
not often been in accordance with the time schedule indicated by 
them, and non-sequential and delayed supplies have not only been 
a1!ecting tpe project construction programme, but also the financial 
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position of the SEBs. It is, however, felt that the adaptation of 
the model contract, being finalised by SEBs should take care of 
timely release of payments by the SEBs to BHEL. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., dated the 16th March, 1982]. 

Recommendation No. 1,6 (Para Nos. 7.25 and 7.26) 

The Central Electricity Authority (CEA) is a statutory 
body set up under the Electricity (Supply) Act 1948, inter aHa, to 
develop a sound, adequate and uniform national power policy, for-
mulate plans for power development and coordinate the activities 
of planning agencies in relation to the· control and utilisation of 
national power resources. It is expected to be the main adviser 
to the Central Government as well as to the State Electricity Boards 
and other organisations engaged in the generation, distribution and 
transmission of power in the country. But the reports reaching the 
Committee from SEBs and non-official circles suggest that the CEA 
is merely an appendage to the Department of Power; it has not 
failed in the field of planning as well as implementation it lacks 
technical adequacies and adequate powers and has not cared to take 
States into confidence or allowed them due participation in the for-
mulation of policy or implementation plans. 

From the contradictory statements made by the Ministry 
of Energy (Deptt. of Power) before the Committoo it is obvious 
that a confusion prevails in the Ministry about the role of the CEA 
in the formulation of national power policy; and on wonder, because 
of this confusion, CEA has, as stated by a State Electricity Board, 
not played a positive role in the formulation of energy policy. 
While initially, giving evidence, Secretary (Power) took a position 
that responsibility of policy making is that of the Ministry and the 
CEA is only a Planning body, but when his attention has drawn 
to the statutory provisions, he agreed that "the policy is laid down _ 
by CEA". The Committee would like the Department of Power not 
to confuse the role of the CEA in this regard and arrogate to them-
selves a function which the Electricity (Supply) Act, 1948 has 
clearly assigned to CEA. On~ of the most important functions of 
CEA under section 3 0:11 the Act, is to "develop a sound, adequate and 
uniform national power policy" and it should· be allowed to per-
form this function without any obstacle. In this task the involve-
ment of Planning Commission, Department of Power and States and 
other organisations is,of course, essential and should be brought 
about." 
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Reply of the Government 

It is not correct to state that the CEA is merely an appendage 
10 the Department of Power. There has been no attempt by the 
Government to dilute in any way the statutory responsibilities 
placed on the CEA by the Electricity (Supply) Act, 1948. 

The CEA continues to play a vital role in policy formulation, 
planning, implementation of the Plan and rendering technical 
advice to the Electricity Boards in power development. The role 
played by the CEA in these areas is briefly desctibed below:-

The CEA conducts annual power surveys in order to assess 
the demand requirements in power for the various States. 
This IS a detailed exercise carried out taking into account 
the growth of industries in various States, the pace of 
rural electrification and other relevant factors. In this 
exercise, CEA holds detailed discussions with the States 
and the final demand projections are made with close 
participation of the States. The CEA also prepares 
periodical assessments of demand and supply and mukes 
recommendations to Government in regard to the projects 
that should be taken up to meet the demand of power. 
They are also responsible for examining various project 
reports submitted by the State Governments from techno-
economic angle. Investment approvals are given only 
after CEA has cleared these projects from the techno-
economic angle. The CEA has also a consultancy wing 
which advises the SEBs 'in regard to the technical aspects 
of power projects. Regular monitoring in regard to im-
plementation of various pOWer projects is carried out by 
the CEA in consultation with the States. Various bottle-
necks in regard to supply of equipment by manufacturers 
and supply of key raw materlal inputs are also analysed 
and the CEA assist the State Governments and the SEBs 
in getting over these bottle-necks. 

It would thus be seen that the CEA plays a ,'ery positive and 
majOr role in the formulation and implementation of the 
Plan. The Government rely largely on the technical 
advice given by the CEA in regard to the execution of 
power projects. 

During the formulation of tne Five Year Plans and the Annual 
Plan discussions, the CEA is actively involved in the 
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discussions. Prior. to the discussions at the Planning 
COmmission level, the CEA have detailed discussions with 
each Electricity Board in order to arrive at fund require-
ments for various projects. The recommendations of the 
CEA in this regard are taken into full account by the 
Planning Commission while finalising outlays for the. 
Five Year Plan as well as each Annual Plan. 

It may be mentioned that the CEA has rec~t1y been entrusted 
with. the preparation of a 15 year perspective power Plan. 
This will,form the basic frame-work for the Government 
to take policy decisions in regard to power development, 
It should be' emphaSised that Planning is an exercise 
where various limbs of the Government have to inter-
act. The power plan has necess'arily to be finalised 
keeping in view the development of the other sectors of 
the economy. The constraints an account of finances or 
other raw material inputs and availability of manufactur-
ing capability have also to be taken into account while 
finalising the power plan. Since the overall position in 
this regard is known Only to the Planning Commission, 
the finalising of the Plan is basically the responsibility of 
Planning Commission but in finalising the plan, the CEA 
and the Department of Power are no doubt actively 
involved. It should be clear that the CEA, the Depart-· 
ment of Power and the Planning Commission along with 
the States and other organisations involved in power 
development have each their own role and involvement 
in the formulation of the Power plan and its implemen-
tation. There has been no attempt to curtail the statutory 
function of the CEA which has been assigned to it under 
Section 3 of the Electricity (Supply) Act, 1948 and the 
CEA continues to advise the Government on the power 
policy and plans. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-
Coord., . dated the 30th March, 1982]. 

Recommenda'tion Serial No. 84 (Para No. 8.10) 

The Committee feel that a person employed to operate and 
maintain the power stations or transmission and distribution systems 
should not only be suitably qualified but also adequately trained 
before he is put on the job. For this purpose it should be necessary 
that when- a power station is to be taken up for erection the engi-
neers 'and other technical staff required for erection, operation and 
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maintenance should be recruited well in advance, and given practi-
cal training both with the manufacturers o£ the equipment and in 
power stations so that technically competent persons of the re-
quired disciplines are available to take up responsibility and handle 
the work of erection, Operation and maintenance, as the case may 
be, at the appropriate time. 

Reply of the Govel'JlJJlent 

The above recommendation of the Committee has been communi-
cated to the States/Electricity Boards and other concerned organi-
sations for necessary action. 

\, 
[Ministry of Energy (Deptt. qtlPower), O.M. No. 32(3)/81-

Coord., dated the 28th Nov., 198112nd Dec., 1981.] 

Recommendation No. 85 (Para No. 8.11) 

The Committee would !Suggest that j;he Power Engineers Train-
ing Society should take stock of the training needs of all kinds of 
the entire r-Jwer sector in the country vis-Q.-'Ivis trai.ning facilities 
already available and not only augment the training facilities to 
meet the growing r~quirements in full in accordance with a com-
prehensive plan to be drawn up in consultat:on with the SEBs but 
also help the States jn upgrading the existing training facilities to 
high standard consistent with the requirement. In doing so, the 
Committee would expect that duplication of facilities will be 
avoided and requirement of each region will be taken care of. The 
Committee would like the CEA to liaison between the Society and 
thE' Boards to bring about coordinated ~velopment and optimum 
utilisation of training facilities. 

Reply of the Government 

The Power Engineering Trainnig Society has been estimated 
with the work of organising and coordinating training in the ther-
mal power field only for the time being. So the task in hand of 
PETS is identifying the training needs of thermal field only. PETS 
has not taken any steps for identifying training needs in transmis-
sion' an distribution and hydro electric engineering. PETS has set 
up four Technical Groups one for each region to identify the train-
ing needs. PETS is taking stock of all the facilities available in 
the country and particularly of the training facilities ava:labl~ with 
SEBs like Ma~hya Pradesh, Maharashtra and U.P. Having taken 

'note of these facilities PETS have taken steps for starting train:ng 
in maintep.ance discipline.". One simulator has also been installed 
at Delhi Institute proposals are afoot for installation of simulators 
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at other three Institutes, namely, Durgapur, Nagpur alld Neyveli. 
PETS has also initiated a number of ~hort-term courses on specia-
lised subjects. There is absolutely no duplication in these areas. In 
fact the effort required for training in management of high tech-
nology is very large and the efforts being put in by PETS is very 
meagre. PETS is in contract with Indian Institute of Technologies 
and the National Research Laboratories and is organising courses 
with their help. 

PETS is engaged in drawing up a comprehen.sive training pro-
gramme and it is hoped that by December, 1982 we will have a 
document which will show full training needs and how it is pro-
posed to meet 'them. ...;. 

[Ministry of Energy (Deptt: ot Power) C.M. No. 32(3) /81-
Coord., dated the 16th March, 1982] 

Recommendation No. 86 (Para No. 8.12) 

In the Committee's opmlOn training should not be one-time 
-operation. After a thorough training in the beginning, refresher 
COUl',se and courses in new technology, well before its introduction, 
should be held for serving engineers and technicians to keep their 
efficiency at optimum level. 

Reply of the Government 

Proposals are under formulation for managing refresher courses 
and course in new technology. Power Engineering Training Society 
as it i,s con~tituted is not equipped to run specialised short-term 
-courses and course in new technology. 

[Ministry of Energy (Deptt. of Power) a.M. No. 32 (3) /81-
Coord., dated the 16th March, 1982] 

Recommendation Ne. 87 (Para No. 8.13) 

The Central Electricity Authority should ensure that training 
requirement of all those Electricity Boards which do not have well 
established training facilities of their own are met by the lMtitutes 
run by the Power Engi.neers Training Society or the neighbouring 
SEBs having such facilities till the time they set up their own 
independent training Institutes. 
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Reply of the Government 

Proposals have been formulated for involving all the State 
Electricity Board.s in the formulation of training plans to meet 
.their plant specific needs. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(JJ) /81-
Coord., dated the . 16th March, 1982] 

Recommendation S. No. 90 (Para 8.26) 

It has been brought to the notice of the committee that while in 
some of the States, power cuts are imposed after consulting major 
-consumers, in some other States the cuts are unplanned arbitrary 
and abrupt.--The Committee feel that while in certain situation 
such sudden break-downs, unplanned power cuts may not be un-
avoidable altogether, as far as pos.sible, the power cuts should be 
planned and announced in the advance. The Committee would 
expect the CEA to impress upon the State Electricity Boards the 
need to plan and notify power cuts in advance to enable the indus-
tries, agricultunsts and hous"-holders to regulate their operations, 
accordingly and thus mnimise the loss. 

Reply of the Government 

For regulating power supply to the various categories of con-
sumers, during the power shortage conditions, the 'Central Govern-
ment have issued guidelines to the State Governments in May, 1974 
for supply of power in the form of graded priority. Whenever 
there is shortage of power in the State, State Governments gene-
rally announces power cuts on various categories of consumers 
for the anticipated period of power shortages in advance. However, 
when multiple outages of the thermal generating units take place, 
the State Electricity Boards are compelled to impose power cuts 
or resort to load shedding to meet the unforeseen circumstances. 
In such cases it is not possible to jgive . advance notice to the con-
sumers. However, when major 'units are taken out for annual 
maintenance and planned shut down, the major consumers like 
steel, aluminium and cement are informed in advance to regulate 
their requirement and production, programme accordingly. Bihar 
is the only State which has not imposed notified power cuts even 
though the state is facing power shortage for quite some time. 
Since the major source of power for Bihar. System comes from 
Patratu and Barauni thermal power stations and their performance 
has not been constant and steady for a long time, the State 
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Electricity Board is unable to anticipate the quantum of power avail-· 
able from these power stations. lIence, the State Electricity Board 
finds it not possible to notify power cuts on a regular basis. 

However, as desired by t~ Estimates CQmmittee, CEA has been 
asked ~o again, write to the State Govts./SEBs impressing the peed 
to ann~unce the power cuts on various categories consumers, in 
advance, to the extent feasible. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(3) /81-
Coord., dated the 28th Nov., 198112nd Dec., 1981.) 

Recommendaion Serial No. 91 (Para 8.27) 

As laid down in the -Electricity (Supply) Act, there is to be a 
consultative mach:nery of consumers in every State Electricity 
Boards. These bodies, it is stated by Secretary (Power), are gene-
rally not functioning well. If these bodies can be activised, they 
can play a very useful role in the matter of planning of power cuts 
and laying down general gu! delines for the guidanCe of SEBs and 
thus protect consumers' interests. The Committee would like CEA 
to take up this matter with SEBs and persuade them to activise 
these bodies in their as well as consumers' interests. 

Reply of the Government 

Section 16 of the Electricity (Supply) Act, 1948 makes it obligatory 
for the State Governments to cons~itute a State Electricity Consulta-
tive Council (SECC) for the State. The SECC is to consist of the 
Members of the SEB and other Generating Companies within the 
State and also representatives of the var' oUs consumer categories. 
The Chairman of the SEB is the ex-officio Chairman of the SECC. 
The Act clearly lays down that the SECC should meet at least once 
every three months and its functions comprLse, mainly of advising 
the SEB and other generating companies on major questions 0" 
policy and major schemes and also reviewing their progress and 
work. It is also oblir,atory on the part of the SEB to place, before 
the SECC its annual financial statement for consideration before it 
!s submitted to the State Government. 

The State Govemm<:!nts and the SEBs have been requested to 
examine the manner in which the SECCs can be activised as recsm-
mended by the Estimates Committee. The replies from a few State 
Governments and some SEBs have been received. They have gent"-
rally stated that SECCs have been constituted in their respective 
States as provided for in the Electricity (Su.pply) Act, 1948. They 
have also stated that SECCs have been meeting regularly and 
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advising the State Governments on major questions of IJJlicy and 
schemes. The Rajasthan State Electricity Board has stated that 
during the last Rabi season, when Rajasthan was facing acute power 
shortage, the SECC had been actively associated in planning the 
power cuts and guiding the Board in regard to the manner in which 
the available power was to be distributed equitably. The Assam 
State Electricity Board has also reported that functionL'lg of the 
SECC in the State has been quite effective. The Tamil N adu 
Electricity Board has similarly reported that theSECC in the State 
has been playing a very useful role by offering suggestions relating 
to distribution of power, formulation of tariffs, planning for power 
development, imposition of power cuts, peak: load restrictioI\s, etc., 
apart from appraising the SEBs on a confirming basis of the r!ifficul-
ties faced by the different categories of consumers. 

The Committee on Power, whi~ examining the aspect of consumer 
relations in respect of SEBs has expressed the view that the SECCs 
have not been of. much assistance in bridging the communication 
gap and finding solutions to problems of electridty supply. The 
Committee has, therefore, suggested that SECCs should be activised 
by independent full time Secretariats responsible to the Chief 
Secretary of each State. The State Governments have been request-
ed to examine the recommendation of the COP and offer their 
comments so that further necessary action may be taken. The 
implementation of the recommendation of the COP for activising the 
SECCs may necessitate some statutory ch,mges. The comments of 
the State Governments in this regard have not, so far, been received. 
All the recommendations of the COP including the one on activising 
the SECCs have now been proposed to be discussed in detail at the 
Pow~r Ministers' Conference propose'd to be held from 6th to 9th 

-November, 1981. 

[Ministry of Energy (:[)~tt. of Power) O.M. No. 32(3) /81-
Coord., dated the 28th Nov., 1981 !2nd Dec., 1981.] 

Reeommendation Serial No. 92 (Para 8.31). 

The Committee, therefore, feel that CEA would do well to bring 
11: home to State Electricity Boards that th~ cost of production is 
controllable and can be brought down to some extent if certam 
capital and running costs are taken proper care of. 
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Reply of the Government 

AI; per the provisions of the Electricity (Supply) Act, 1948, the 
State Governments are primarily responsible for the efficient func-
tioning of the State Electricity Boards. The Central Governmen,t 

have also been reviewing the functioning of the State Electricity 
Boards on a continuing basis with a view to improve their overall 
performance. The Department of Power have issued guidelines 
from time to time to improve the working of the State Electricity 
Boards. These guidelines cover, inter alia, the improvements ill the 
financJal performance of the State Electricity Boards through 
bettelment of plant and equipment and increased capacity utilisa-
tion, control over manpower and inventory and better project 
management. While the Department of Power monitors the per-
formance of the Electricity Boards on. a continuing basis, the 
performance of the individual boards is also reviewed in oota'l at 
the Annual Power Ministers' Conferences. The overall performance 
of the State Electricity Boards was reviewed last at Conference of 
the State Electricity Boards held on 17th July, 1981 when the 
FInance Minister, Minister of Energy and the Minister of State for 
Energy were also present. Specific guidelines were issued at that 
time to all the State E1ectr:city Boards to improve their operational 
performance. 

The Committee on Power, which was constituted to inter-alia 
examine all aspects related to t~e functioning of the State Electricity 
Boards has specifically examined the scope for bringing an improve-
ments in the project implementation and the overall, operational 
performance of the State Electricity Boards. The Committee has 
made several important recommendations for reducing. the capital 
and running costs of the State Electricity Boards in the long run. 
The recommendations of the Committee have been furnished io all' 
the State Electricity Boards for further action. These w~re also 
discussed in some detail at the Regional Power Ministrs' Conferen-
ceo; held during th~ first quarter of this year. Since the response 
from the different SEBs 'la..~ not been adequate, it has now been 
proposed to' discuss all these recommendations in detail at th~ Power 
Ministers' Conference proposed to be held from 6th to 9th November, 
1981. 

As desired by the Estimates Committee, the Central Electricity 
Authority has already addressed all the SEBs requesting them to-
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initiate follow up action on the recommendation of the Committee. 
The SEBs are yet to indicate the specific action taken by them. 

{Ministry of Energy (Deptt. of Power) a.M. No. 32(3)/81-
Coord., dated the 28th November, 1981/2nd December, 1981.] 

Recommendation Sr. No. 93 (Para No. 8.45) 

In order to transmit power to ~ch and every part of the country 
and to transfer power from surplus areas to deficit States it is neces-
sary to have a national lJrid with transmission lines cutting across 
the State and regional boundaries. At present the integration of the 
State Power systems into regional power grids is being carried out. 
By the end of Sixth Five Year Plan, regional grids with permanent 
load facilities at the regional and State levels would become opera-
tional. There is at present no time bound programme for prov'ding 
all facilities for the National Grid as this is statec\' to be an evolu-
tionary process. The Committee are unable to appreciate as to why. 
jf regional grids can be fitted within a time-frame, time bound 
programme cannot be drawn up for completing th~ National Grid. 
The- Committee are afraid that the theory of "evolutionary Process" 
adopted by the Department of Power would bring in leisurely 
attitude in the execution of the National Grid and would delay it 
further to the detriment of national interest. The Committee 
would like that just as a programme for establishing the regional 
grid with by the end of Sixth Five Year Plan had been formulated, 
a time bound programme for completing the various stages of the 
national grid should also be laid down and progr~ss monitored with 
a view to making the national grid a reality by a target date. 

Reply of the Government 

With a view to accelerating the formation of National Power Grid 
time bound programmes for requisite transmission and power sy.stem 
operation and control facilitieS are being formulated within the 
framework of the Five Year Plans. At the beginning of the Sixth 
Plan 2103 circuit KM of 400 KV lines and nine 400 KV sub-statiom 
with an aggregate capacity of 3720 MV A had been constructed. In 
the Sixth Plan (1980-85). 10707 circuit KM of 4.00 KV transmission 
lines (including 3844 circuit KM in the C-entral Sector) and 36 sub-
stations with an aggregate capacity of 17355 MV A have been pro-
grammedfor construction. These lines and sub-stations have heen 
identified as elem.enta of the National Grid. Upto June, 19&1, 412 
circuit KM of 400 KV lines have already been constructed. 1866 
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circuit KM of 400 XV lines for completion in the early Seventh Plan 
have also been identified. 

For facilitating the integrated operation of the Regional Grids 
permanent load despatch centres are in operation or under construc-
tion. In the Southern Region the RLDC at Bangalore is in opera-
tion. The RLDCs at Delhi (for Northern Region), Bombay (for 
Western Region) and Calcutta (for Eastern Region) are expected < 

to become operational by the end of 1983. 

Based on the above program 'ues and projecteq developments it 
is expected that a fully integrated National Power Gri'd will be 
operational by 1995. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(3) /81 .. 
Coord., dated the 16th March, 1982] 

Recommendation S. No. 94: (Para No. 8.(6) , 
There are ICertain parts of India like Andamans and Nicobar 

and Lakshadweep Islands which being for removed from the main-
land, cannot look to the regional grids or the proposed national grid 
for help in times of power shortage or power--breakdown there. The 
~ommittee, therefore, feel that these Islands will have to be made 
self-reliant to meet the power demand even at peak periods on their 
<oW'll. 

Reply of the Government 

The mode of power generation in the U. T. of A&N Islands and 
Lakshadweep is mainly by 'diesel generation sets. There is a power 
ho1.lse in oper!ltion in almost all the major Islands of the above 
Union Territories with adequate d'esel generating cap'\city installed 
in each power house for making the Island self-reliant in Tespec~ of • 
power generation. Action is being taken. by CEAjUT authorities 
to augment the installed capadty in each power house from time to 
time to match with the growing power deman'd in e~~h Island. To 
meet t}:le long term power needs of South Andaman a coal based 
thermal station with an initial installed capacity of 2X5 MW has 
been approved by the Planning Comm}sion. ~e complete E'ngineeT-
tng consultancy, framing of • specifications etc: for this project is 
being done in CEA. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(3) /81-
Coord., 'dated the 28th November, 1981; 2nd December, 19!H.] 

Comments of the Committee 

Please See Para No. 123 of the Report-Chapter-l. 
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.' BeeonuneB.dation S. No. 95 (Para No. 8.47) 

To enable them to do so, the CEA should 8ITSllge to build up 
.adequate reserve stocks of 4iese1, coal and spare parts in these Islanda 
to keep their power stations running even in the event of temporary 
.and unavoidable delays in the movement of these inputs by ships. 

Reply of the GoVerD,IIleDt 
. -

In every power house in the A&N Islands and lJakshadweep, 
there is provision for storing adequate quantity of diesel, oU and 
essential spares SO as to ensure uninterrupted operation of the power 
house round the year even if there is temporary delay in movement 
of these inputs by ship. CEA is rendering necessary assistance 1;0 
these UTS in the procurement of stores for electrifieati.on works 
including diesel, oil and other essential spares by way of placing of 
indents with DGS&D, answering queries of technical nature, scruti-
nising and approving of drawings etc. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Cooru,., dated the 28th November, 1981; 2nd December 1981] 

Comments of the Committee 

Please see Para No. 123 of the Report-Chapter-I. 

Recommendation No. 96 (Para 8.48) 

The Committee would also like to suggest that the power plan-
ning in the case of Andamans and Nicobar Island, Lakshadweep 
Island and such other Islands should be done keeping in mind the 
im~rative need to keep the power capacity always ahead of demand 
to ensure progressive growth of economy of these islands. 

Reply of the Government 
. 

The Government accept the suggestion of the Estimate's Com-
mittee. Schemes pertalning to power developmnt works in Anda-
roans and Nicobar Island and Lakshadweep are framed in consulfa-
tion with the CEA taking into account the pr~ted demand of load 
1n these islands. As far as possible, action is being taken to augment 
the generating capacity in these islands ahead of the Projected load 
demand. 

The present maximum deman'd in Andaman and Nicobar Island 
is of the order of 3150 Kw .. Against this the total installed eapacRy 
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in these islands is 7770 KW. In addition, there is an arrangement 
with the Navy to purchase 500 to 600 KW to meet peak demand by 
1984-85. The peak demand in Andaman is expected to increase to 
about 7000 KW by 1984-85. l,p order to meet the growing demand, 
installation of diesel generation schemes with a capacity of 2390 KW 
has been sanctioned and are under implementation. Further a capa-
city of 6435 KW is being planned for installation during the Sixth 
Plan period. A project for establishment of a 2X5 MW thermal 
power station has been sanctioned. The first 5 MW unit of this is 
expected to be commissioned by the end of 1984-85. 

As regards Lakshadweep, the maximum demllnd is of the order 
of 698 KW. Against this the present installed capacity is 1960 KW. 
The maximum demand is expected to increase to 1190 KW by 1984-
85. To meet this demand,an additional capacity of 1034 KW has 
been sanctioned for implementation by 1984-85. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 16th March, 1982] 

Recommendation No. 97 (Para 8.49) 

The Committee· feel that criteria- to judge the viability and 
techno-economic feasibility of power projects in these Islands cannot 
be the same as for the rest oil the country for obvious reasons. Apart, 
from other considerations, national security will be an additional 
factor which will have to be given due weight while planning and 
approving new power systems there. 

Reply of 'the Government 

This suggestion is accepted. A liberal criteria is already being 
adopted to judge the viability and techno-economic feasibility of 
the power projects for the far-flung Union Territories of Andamans 
and Lakshadweep. This is in view of the fact that in these U.T.S. 
which are of strategic importance, electricity generation based on 
diesel generating sets is the only option for the present in almost all 
the locations. 

[Ministry of ~er (l}$tt. of Power), O. M. No. 32 (3) /81-
Coord., dated the 16th March, 1982].. 

Recommendation No. 98 (Para 8.50) 

In order to have a judicious combination of thermal and hydro-
power which will give the power systems in these islands stability >-

the Central Electricity Authority should explore the feasibility ot 



75 

exploiting micro and rruDl hydel potential on irrigation channels 
and small streams and rivers in the islands. The study which the 
Committee have recommended earlier in this Report to assess the 
small hydel potential in the various parts of the country should also 
be made in Andamans and Nicbbar Islands (e.g. on Kalpong River 
in Andamans), Lakshadweep Islands and other such Islands. 

Reply of the Government 

The Central Electricity Authority have initiated action regarding 
exploitation of mini and micro hydel projects on small streams/ 
canal falls etc. in the country. Possibilities of developing mini/ 
micro hydel schemes in Andaman and Nicobar Islands, Lakshadweep 
Islands etc. will also be examined by the Central Electricity Autho-
rity. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(3)/81-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 

Comments of the Committee .. 
PI_ease see Para No. 1.26 of the Report-Chapter 1 

Recommendation No. 99 (Para 8.51) 

The Committee feel that the remote areas such as North Eastern 
Region also require special attention in the matter of build up of 
adequate reserves of inputs like coal, diesel, spare parts, etc. with-
out interruption and it should be ensured that power stations in 
such areas do not suffer because of shortage of these inputs in the 
event of sudden and unforseen transport bottlenecks. 

Reply of the Government 

Three coal based thermal power stations have been contemplated 
for installation at Bongaigoan (4X60 MW), Bangolai (4x30 MW) 
and Garo Hills (2X30 MW). The first unit of 60 MW at Bongaigoan 
has already been commissioned during 3/81. All the units have 
been linked for supply of coal from Raniganj Coalfields fOr the 
period upto the year 1989-90. This thermal power station presently 
has linkage of about 20,000 tonnes of coal per month and 1,000 kl 
of oil per month from September, 81. No difficulty is envisaged in 
meeting the coal/oil requirements of this TPS. Regarding supplies 
beyond 1989-90, the Railways have been advised to create adequate 
lines and necessary infrastructures for uninterrupted supply of in-
puts like coal and oil. Coal has been linked to Garo Hills TPP 
(2x30 MW) from ,North Eastern coalfields. These units are target-
ted to be commissioned during 1987-88 and 1988-89. Bangolai TPS 
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(4x30 MW) is likely to be commissioned after 1990. It has been 
envisaged that this station will draw its coal from Assam coalfields. 
However, the linkage is yet to be finalised. 

The proposal for import of spare parts of the generating plants 
received in the Ministry are examined on priority basis and recom-
mendation for release of foreign exchange are processed accor-
dingly. Power Station authorities have also been requested to 
assess their requirement of spare parts for two or three years 
operation and place orders on BHEL/ILK so that these could be 
included in the rolling programmes of manufacturers. 

[Ministry of E1}ergy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 

Recommendations Serial No. 100 (Para 8.52) 

It ha~ been opined by a State Electricity Board .and a Power 
expert that the 400 KV transmission lines which are at present 
being laid for the proposed national grid would not be adequate 
and these lines should be of 500 KV. It has been admitted by 
Secretary (Power) that the national grid is a contmuous thing and 
will grow on from year to year, and studies have been undertaken 
on a long term basis on high voltage level for adoption on a 
future date. The Committee would like the Government to 
consider the matter from .all points of view and take a decision on 
merits in the larger interest of the efficiency of National Grid Sys-
tem. They expect that the studies into the high voltage level for 
adoption in the future would be completed expeditiously and the 
on-going and new programme of transmission lines would be 
reviewed in the light of the studies. 

Reply of the Government -
Power System Perspective Studies covering a period of 15-20 

years have been intiated by the CEA. These studies would consider 
the feasibilitY of introductio_l of the next higher voltage and new 
technologies like VDC. The on-going and the new programme of 
lines would be reviwed in the light of these studies and, whenever 
required the transmission system would be superimposed by the 
next higher voltage transmission lines. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 
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Recommendation Serial No. 101 (Para 8.53) 

According to an expert, construction of transmission towers 
for single circuit as is being done at present, would prove to be a 
big blunder as any expansion of circuits in future would not only 
be much more expensive but also lead to occupation of more agri-
cultural land which could otherwise be put to better use. From the 
statement of Secretary (Power) it is seen that construction of 
towers having facilities for two circuits would require an extra 
expenditure of 20 per cent. The Committee would like the Depart-

. ment of Power to compare the extra cost of 20 per cent now with 
the estimated expenditure likely to be incurred later on providing 
extra circuits and see whether it· would not be farsightedness to go 
in str~ght-away for towers which should have provision for taking 
2 or more circuits, depending on the futUre needs, but which may 
at present have one circuit as is required now. 

Reply of the Government 

The number of transmission lines from a generating station for 
evacuation of power are decided keeping in view the capacity pro-
posed and the ultimate capacity envisaged in the generation com-
plex. Similarly for other transmission lines, the number of circuits 
required in a particular corridor are decided keeping in view the 
long-term requirements. In several cases where transmission cor-
ridor problems e,xist or where need for more transmission circuits 
in the future is indicated, the Central Electricity Authority has 
planned on double circuit tower construction iI1 some cases with 
both circuits strung while in other cases with single circuit strung 
leaving the second circuit to be strung in the future. The problems 
of evacuation from large generating complexes, both hydro and 
thermal, are being specially studied and the need for multi circuit 
towers (more than two circuits) and higher voltages (then 400 KV) 
is being examined in the context of the long term plan. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2 . .'ld December, 1981.] 

Recommendation Serial No. 102 (Para 8.6~) 

The Committee note that it is proposed to instal load frequency 
control system in dii"ferent reglons to control the system power 
flow, optimise the system operation and reduce losses. While this 
system has already started working in Southern Region, and 
Eastern and Western Regions have agreed to the same, the scheme 
is being opposed by the states in the Northern region as they appre-
hend that ,hey will lose control on their hydro stations. However, 
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the Central Electricity Authority feel that the system is essential 
for the successful functioning of National Grid. As the continued 
opposition of these Northern States is likely to delay the operation 
of Regional Grid, the Committee would like the CEAjDepartment 
of Power to discuss this matter with the Authorities concerned at the 
highest level, with a view to allaying their apprehension and 
bringing them round to agree to LFC system in the larger interest 
of efficient working of National Grid. 

Reply of the Government 

The suggestions of the Estimates Committee are being followed.. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 

Recommendation Serial No. 103 (Para 8.64) 

A number of Committees have been appointed in the past 
to examine the problems faced by the power sector and these Com-
mittees have made a number of useful recommendations but these 
recommendations it is stated have not been methodically imple-
mented. Government, have, however stated that the Rajadhyaksha 
Committee on Power have considered the observations and recom-
mendations of the various Committees set up earlier and have 
taken them into account while formulating the views and Govern-
ment are taking steps to consider the recommendations of the 
Committee on Power ang initiate follow up action. The Committee 
hope that the examination of the recommendations of the 
Rajadhyaksha Committee would be completed expeditio~ly and 
follow up action taken without delay. The Committee further hope 
that the Report of the Rajadhyaksha Committee on Power will not 
meet the same fate as the Reports of some of the earlier Commit· 
tees have met. 

Reply of the Government 

The Department 'has already ;;tarted detailed examination of the 
various recommendations of H.e ttajadhyaksha Committee on Power. 
Important recommendations have been circulated to the State 
Governments/State Electricity Boards and the concerned Depart-
ments and Ministries. In the Department itself several internal 
meetings have been held to examine the pros and cons involved in 
the implementation of the various recommendations. The matter 
was also discussed in a general way in the various regional Power 
Ministers Conferences held sometime early this year. The Minister 
of Energy has already written to the State Chief Mhrlsters to 
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expedite their comments on the various recommendations. It is 
now proposed to discuss these recommendations again in the forth-
.coming Power Ministers' Conference. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord, dated the 28th November, 1981; 2nd December, 1981] 

Recommendation Serial No. 104 (Para 8.71) 

The need for professionalisation of management in State Electri-
city Boards is too obvious to require any emphasis. The Central 
,Government, Raja~ksha Committee and many other Commit-
tees have impressed upon the SEEs the desirability of reorganising 
the structure and management of the Boards and in particular, 
'evolving a sound system of making appointments of Chairman and 
Members of the Boards. The question of devising a suitable selec-
tion machinery for top posts has now also been taken up at the 
level of State Power Ministers' Conference. The Committee wo:1ld 
recommend that the matters regarding professionalisation of top 
management in the SEBs and the system of top appointments should 
-continue to 'be pursued by the Central Government with the States 
with a view to bringing about improvement and efficiency in the 
Working of the Boards. 

Reply of the Government 

Changes in the top management of State Electricity Boards is 
also one of the recommendations of the Rajadhyaksha Committee 
en Power. This recommendation is being pursued with the States 
as in the case of the other similar recommendations. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(3)/81-
, Coord., dated the 28th November, 1981; 2nd December, 1981.] 



CHAPTER m 
RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

ReCcmunelidation Sr. No. 77 (Para 7.27) 

The Central Electricity Authority is a statutory organisation 
with powers to appoint a Secretary and such other officers and staff 
as it considers necessary for the perfonnance of its functions, on 
such salary, remuneration, allowances, ete., as the Authority may 
in consultation with the Central Government, fix (Section 3) (6). 
But the Committee are surprised to find that the 'Office of the CEA' 
has been declared to be an 'Attached Office of the Government of 
India' under the Department of Power under- an Order (dated 19th 
April, 1975) issued by an Under Secretary of the Ministry without 
referring to the source of authority under whlch he issued that 
order. This shows that CEA has, as alleged been virtually made an 
appendage to th~ Ministry. In an .attempt to clarify the position 
Secretary (Power) in his evidence stated ~hat 'It is not CEA which 
is the attached Office. It is the office of the CEA'. This is nothing 
but legal quibling as Office. The Electricity (Supply) Act envi-
saged CEA as an apex organisation in the power sector to act as 
an adviser and consultant to the Central and State Governments 
and a planning and coordinating body of all-India standing. In this 
scheme set out in the Act the Central Government's role and 
powers vis-a-vis the Central Electricity Authority have also been 
clearly set down. After considering all these matters, the Commi-
ttee are of the view that the Ministry of Energy have no authority 
to declare a statutory body like CEA, as an 'Attached Office' under 
the Department of Power. Committee would like that the opinion 
of the Ministry of Law be taken in the matter, if necessary, and the-
CEA given its rightful status which is essential if it has to discharge 
the onerous responsibilities assigned to it under the Act. 

, Reply of the Government 
The Central Electricity Authority has been constituted by the 

Central Government as requiIed by Section a(l) of the ElectriCity 
(Supply) Act, 1948. The Ministry of Law (Department of Legal 
Affairs) who were consulted in the matter held that the Central 
Electricity Autho~ity is not conferred a corporate status and by 
reason of the fact that it is constituted by the Central Government, 
it is a Government organisation, and as such, is subject to the usual 
budgetary and financial sanctions and procedures and cognate' 
matters. 

80 
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2. As regards the recruitment selection and promotions of the 
staff of the Central Electricity Authority, the Ministry of Law fur-
ther held that the members of the staff are persons holding posts 
in connection with the affairs of the Union and the provisions of 
part XIV of the Constitution applied to them. As a result, the 
MiDistry of Law further held that these matters are governed by 
Article 320 (3) of the Constitution and the U.P.S.C. will have to be 
consulted thereon unless such consultation is dispensed with under 
any of the provisions of the U.P.S.C. (Exemption from Consulta-
tion) Regulations, 1958, as amended from time to time 

3. The declaration ot the office of CEA as an Att8{!hed Office of 
the Govt. of India has a limited connotation for certain administra-
tive purposes only. As far as the powers and functions of the CEA 
are concerned, the statutory provisions, it is needless to say, prevail 
and are being observed. The present arrangements do not detract 
from CEA's status and CEA has been able to perform its role vis-
a-vis the Central and the State Governments. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 16th March, 1982] 

Recommendation Serial No. 80 (Para 7.44) 

The sanctioned strength of the Central Electricity Aut.hority is a 
Chairman and 6 Members but at present the Chairman and 4 
Members are in position and the posts of Member (Thermal) and 
Member (Planning) have been lying vacant for nearly a year at a 
time when thermal generation and Power Planning are at a critical 
stage. It is difficult to accept Secretary's (Power) view that Central 
Electricity Authority's work has not suffered on this account. The 
principal reason why Central Electricity Authority has not been 
able to draw suitable candidates for these posts is that the salary 
and conditions of service are not sufficiently attractive. The Com-
mittee are unable to appreciate why this deficiency was not removf!d 
when it was already known to the Department of Power. The 
Committee cannot but hold Department of Power responsible for 
lack of planning and casual attitude for this state of affairs and 
would urge them to take urgent steps to fill the vacancies without 
delay. 

Reply of the Government 

The post of Member (Thermal) has since been filled. 

2. Concerted efforts are being made to find a suitable officer for 
appointment as Member (planning). The vacancy will be filled as 
soon as a candidate suitable for the post becomes available. 
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3. The post of Member (Power Systems) has since fallen vacant 
on the appointment of its incumbent as Chairman & Managing 
Director of the National"'i'hermal Power Cot'poration. Names of 
officers of the State cadres and those at the Centre have been re-
ceived. It is expected that selection for the post would be finalised 
soon and the vacancy would be filled before long. ~. . 

4. The post of Member in the erstwhile Central Water & Power 
Commission (Power Wing) now the Central Electricity Authority 
carried the fixed pay of Rs. 2750/- until May, 1974, with the ex-
officio status of Joint Secretary to the Government of India. '!'he 
Pay scale of the post was revised upward at Rs. 3000/- p.m. (fixed) 
and its incumbents have been conferred the ex-officio status of 
Additional Secretary to the Government of India with effect from 
21st August, 1975. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-
Coord., dated the 28th November, 1981; 2nd December, 1981.] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WIllCH REPLIES OF 
,GOVERNMENT HAVE NOT BEEN ACCEPTED BY 

THE COMMITTEE 

BecoDllOOl1dation No.1 (Para 1.8) 

Government should formulate a National Policy on Power with-
out any further delay giving clearly their long-tenn projections for 
the development of power, share of different sources of power gene-
ration viz. hydel, thermal, nuclear etc. as well as the role of Central 
Government and State Governments in the field of generation and 
distribution. The Committee further recommend that the Govern-
ment should present a White Paper on Power Policy to Parliament 
by the end of this year (if possible) to facilitate a national debate on 
the subject. 

Reply of the Govemment 

The Power Policy of Government has been laid down in the 
Industrial Policy Resolution, 1956 which puts generation and dls-
tribution of electricity in Schedule cA' wherein all new units, save 
where their establishment in the private sector has already been ap-
proved, will be set up by the State. This does not however preclude 
the expansion of the existing privately-owned units or the possibility 
of thE' State securing the cooperation of private enterprise jn the 
.establishment of new units when the national interests so require. 
The Policy laid down in the Industrial Policy Resolution is being 
followed. 

-The demand for power is essentially a derived one depending on 
the development profiles in other sectors of the national economy. 
Planning for power cannot be done in isolation without reference to 
the profiles of development in other sectors of the nation's economy. 
Power planning is an integral part of the overall planning of the 
economy which is done by the Planning Commission. Planning Com-
mission in the Sixth Plan document has already outlined the deve-
lopment perspective for the period 1979-80 to 1994-95. Central Elec-
tricity Authority has initiated action on long tenn power planning 
~xercise involving projection for demand for power and energy over 
a long-term horizon, identification of new generation projects for 
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benefiJs. during the planning horizon, optimisation studies to select 
gene. ratIon scenarios resulting in lower operating costs, power system 
studies and integration of generation and transmission scenarios 
leading to the optimal path of power development. 

[Ministry of Energy (Deptt. of Power),O.M. No. 32(3)181-Coord." 
dated the 16th March, 1982.] 

CorruneJits of the Committee 

Please See Para No. 17 of the Report-Chapter I. 

Recommendation. S. No. 11 (Para No. 1.60) 

The Committee would suggest that a White Paper setting down 
the Government Policy in this tegard in clear tenns should be pre-
parl"d and placed before Parliament at an early date. 

Reply of tile Government 

The Government Policy on power industry is laid down in the 
Industrial Policy Resolution, 19'56. The generation and distributioll 
of el~ctricity have been put under Schedule 'A' to the :ijesolution. 
All new units in Schedule 'A', save where their establishment in the 
private sector has already been approved, will be set up only by 
the State. This however, does not preclude the expansion of the 
existing privately-owned units or the possibility of the State securing 

- the cooperation of private enterprise in the establishment of new 
units when the national interests so require. Government policy 
therefore is sufficiently clear. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3) lSI-Coord., 
dated the 116th March, 1982.] 

Comments of the Committee 

Please See Para 1.7 of the Report-Chapter I. 

Beeommedation No. 79 (Para No. 7.19) 

The Committee are Ul.h~ppy at the shifting of blame for delays 
on each other. The Committee would like CEA not only to lay down 
in clear tenns guicielines for preparation of project reports which 
they appear to have done in the case of thermal projects but not 
hydel projects, but also take initiative to educate the SEBs on the 
manner of preparing compl"eh~ve project reports giving complete 
data to avoid ~y delay at the techno-conomic approval stage. The 
Committee strongly feel that CEA also have a responsibility to clear-
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all projects referred to them within a time schedule. No project 
should as far as possible, remain pending for more than 2 years. All 
objections and the additional information required. with reference to 
any project should be communicated to the States concerned in one 
lot and not piecemeal. Where any data in a project report is found 
wanting the CEA should sit down with the representatives of the 
SEBs and help them fill the gaps with a view to according techno-
economic approval to the project without further delay. All those 
projects which are at present pending with the CEA for over two 
years should be cleared within six months and in any case before 
one year. The Committee would like to be apprised of the progress 
in the clearance of the pending project together with the reasons for 
delay in the case of pending project within 6 months. 

Reply of the Government 

The recommendations of the Committee in this regard have been 
. communicated to the CEA. Every effort is being made by the CEA 
to clear projeets expeditiously. However, since in a number of 
-cases, clarifications and discussions with various agencies are involved 
it some times becomes difficult for CEA to adhere to the time limit 
for clearing of projects within two years. A separate statement will 
be furnished to the Committee showing details of projects pending 
clearance by CEA beyond a period of 6 months with reasons for 
delays in clearance. The suggestion of the Committee has been 
noted. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)/81-Coord, 
dated the 16th March, 1982.] 

Commel)ts of the Committee 

Please See Para No. 1.7 of the Report-Chapter 1. 

Recommendation S. No. 8~ (Para 7.47) 

One of the statutory responsibilities of CEA is to assist in the 
timely completion of power schemes. It· is seen that out of 51 
thermal schemes sanctioned during the last five years, only one 
scheme was completed in time; and out of 65 hydro schemes only 2 
were executed on schedule. From this the Committee are contrain-
ed to conclude that CEA has miserably failed to discharge this 
important statutory respoc;ibility. 

Reply of the Government 

The power projects are being implemented in the State Sector 
by the SEBs, and the various Corporations in the Central Sector. 
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The Central Electricity Authority approve techno-economic clear~ 
ance for all these projects before the investment decision is taken 
e.ther by the Planning Commission or by the Cabinet. The imple-
mentation of the project would depend on various factors like timely 
acquisition of la~d, timely placement of orders, receipt of equip-
ments in a sequential fashion from the various manufacturers, 
availability of all critical inputs like cement and steel, effective co< 
ordination at the project site and the allocation of adequate resources 
by the various agencies like the State Government and the Central 
Government. Besides these, the progress in the commissioning of 
the projects would depend upon the various countributory factors· 
lIke industrial relations etc. Thus, the commissioning of the projects 
would largely depend upon the effective project management sup~ 
ported by adequate resources and support of the government. CEA 
have been monitoring the progress in the commissioning of the pro-
jects very closely. The monitoring by CEA has been strengthened 
considerably recently. CEA have been rendering effective assistance 
to the State Governments and the SEEs by advising them on the' 
need for timely decision on various fronts. The coordination meet-
ings conducted by CEA with the project authorities and the equip-
ment suppliers have been largely helpfUl to coordinate the supply of 
equipments to the projects. CEA have been extending necessary 
technical gui.dance to the project authorities wherever necessary. 
CEA is also arranging for supply of key inputs like cement and 
steel to SEBs. In '\>1.ew of the above, Government feel that there has 
been no failure on the part of CEA in performing its role in timely 
completion of projects. 

[Ministry of Energy (Deptt. of Power), a.M. No. 32(3) lSI-Coord., 
dated the 16th March, 1982·1 

Comments of the Committee 

Please See Para 1.7 of the Report-Chapter I. 



CHAPTER IV 

RECOMMENDA '!'IONS IN RESPECT OF WHICH FINAL 
REPLIES ARE STILL AWAITED 

Recommendation Serial No.5 (Para No. 1.40) 

The Committee do not agree with the view that the entire genera-
tion and transmission should be taken over by Centre. The Com-
mittee, however, feel that the Central share in power generation 
should increase substantially and this aim should be achieved not by 
acquiring any existing power stations run by the States but by pro-
gressively taking up more and more of new projects in central sector. 
Power projects which are beyond the resources of States or are 
likely to become subjects of Inter-State disputes, particularly hydro 
projects, should be taken up in Central Sector straightway without 
any loss of timP.. 

Reply of the Government 

The Department of Power is in agreement in principle with the 
recommendation that the Central share in power generation should 
increase substantially and this aim should be achieved by progressi-
vely taking up more and more of new projects in the Central Sector. 
In enlarging the role of Central generation, the Department of Power 
also agrees with the recommendation that priority should be given 
to such of those power projects which are beyond the resources of 
the States or are likely to become subjects of Inter-State disputes, 
particularly hydro projects. The two Central Sector Corporations, 
namely, National Thermal Power Corporation (NTPS) and the 
National Hydro-Electric Power Corporation (NHPS) were specifi-
cally created for taking up power projects, both thermal and hydro· 
in the Central sector. 

One of the recommendations of the Rajadhyaksha Committee on 
Power has been that the share of Central generation in total power 
generating capacity should gradually increase form the present 12 
per cent to at least 45 per cent by the turn of the century. The Gov-
ernment have alreaiy started establishing super thermal power 
stations and large regional hydro-electric stations in the Central 
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sector, and with this, the role of Central generation is expected to 
int'rease in the coming yearl. At the· Power Ministers' Conference 
held in November, 1981, the States pleaded for more time for exa-
mmmg the recommendations of the COP. For any substantial in-
crease in the share of the Central sector generation, in the near future, 
the Department of Power is of the view that prior collSUltation with 
the States is essential, as this would inevitably have a bearing on 
Centre.State flow of Plan reserves and relative size of Central and 
State sectors of the Five Year Plans. 

[Ministry of Energy (Deptt. of Power), a.M. No. 32(3)/8l-Coord, 
dated tha 30th March, 1982.]' 

Recommendation Serial No.!6 (Para No. 1.41) 

The Committee agree that in order to derive maximum benefits 
from increasing Central share in generation and regional planning 
and operation, it will be absolutely necessary for the Centre to have 
under its ownership and control all inter-state and inter-regional 
high tension transmission lines together with their sub-stations. 

Reply of the Government 

The question of control of inter-state and internal regional ~
mission lines is linked with the Regional Electricty Authorities/ 
Regional Electricity Generating Companies, the setting up of which 
has been recommended by the Rajadhyaksha Committee on Power. 
Although the setting up of a National Grid has been approved by 
the Government in principle this would involve a major restructuring 

, of the Power Sector of the country involving assumption of regula-
tory powers by the Centre. This issue is proposed to be discussed in 
the forthcoming Power Ministers' Conference. 

[Ministry of Energy (Deptt. of Power), a.M. No. 32(3) fBI-Coord., 
dated the 28th November, 198112nd December, 1981.] 

Recommendation Serial No. '1 (para No. 1.42) 

The question of transfer Of 'Power' from Concurrent list of 
Union List may be examin;~d' and if in the larger interest, it is 
considered necessary Government should not hesitate to go in for 
a constitutional change. Then, the nature and structure of the 
organisation at the Centre for handling efficiently and economi-
cally the gigantic task of erecting, operating and maintaining 
power stations all over the country would also have to be critically 
examined keeping in view the experience in this field. 
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Reply of the Government , 
"Power" is an item which comes within the purview of the 

Concurrent responsibility of the Centre and the States under the 
Constitution of India. However, the electricity supply industry has 
been governed mainly by the Central Legislation and policy in this 
field. The legislative measures taken in 1948, i.e., the enactment of 
the Electricity (Supply) Act, 1948 to organise the industry and the 
Industrial Policy Resolution of 1956 have primarily guided the 
organisational structure of the industry to its present pattern. 
Even though the Centre has as much responsibility as the States 
taking upon the responsibility for generjation, transmission· and 
distribution of electricity, historically, the State Electricity Boards 
have been largely involved in setting up, operating and maintaining 
the facilities required for the generation, transmission and 
distribution of electricity in their respective areas. Under the 
Electricity (Supply) Aet, 1948, the State Electricity Boards are 
primarily responsible to the respective State Governments. 

Considering the uneven distribution 0If energy resources .in the 
country, in- order to minimise the overall costs to the economy, 
the Committee on Power has recommended that additions to 
power generation and transmission capacity should be planned on a 
regionwise, rather than a State-Wise, basis and that in order to 
achieve this, the Centre's role in power generation will nead to be 
enlarged so as to achieve ownership of atleast 45 per cent of power 
generation capacity by 2000 AD. The Committee has also recom· 
mended that the Centre should forthwith take steps to acquire the 
ownership of such EHV transmission rnes and sub-stations as 
would enable it to operate the regional grid optimally. 

Keeping in view the relationship between the Centre and the 
States, within the framework of the Constitut'on, it is felt desir-
able that the States should be fully consulted before any major 
structural changes are brought about in the power supply - mdustry 
in the contry. The recommendations of the Committee on Power 
were forwarded to the different State Governments for their-
considered views &3 early as in January, 1981. The major struc-
tural and other recommendations were also discussed by the 
Department of Power with the different State Governments and 
the State Electricity Boards at the Regional Power Ministers' 
Conferences held during the first quarter of this year. 

At these meetings, the State Governments had requested for 
more time for examining the reeommendations in depth. Minister 
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of Energy had recently addressed the Chief Ministers of the diffe-
rent States requesting them to expedite their comments. The 
recommendations were discussed at the Power Ministers' Con-
ference.- held in November, 1981 when the States pleaded for more 
time to examine the report and offer their comments. 

The question of transfer of 'Power' from the Cimcurren~ list 
to the Union List is a major policy issue on which the Deptt. of 
Power is of the view that prior consultation with the States is es-
sential. After a decision is taken on these lines in consultation 
with the States, the modalities of the nature and structure of the 
organisation at the Centre for handling efficiently and economical-
ly the task of installation and operation of power stations will be 
. examined. 

[Ministry of Energy (Deptt. of Power) O. M. No. 32(3) 81-
Coord., dated the 30th March, 1982.] 

Recommendation Sr. No. 54, (Para Nos. 3.34 & 3.35) 
Para 3.34 A major hurdle in the way of development of hydro 

power in the country is that a number of proj;ects, fifteen to be pre-
cise, as on March 1981 with a generation potential of about 40;,0 
MW have been held up because of inter-State disputes. Some of 
these projects have been held up for more than 15 years. It is 
highly unfortunate that at a time when country badly needed 
power for national reconstruction and development, colossal quan-
tities of energy should have been allowed to be wasted because of 
inter-State disputes and the disputes should have remained un-
resolved for years even though there are legislative provision;; 
under Inter-State Water Disputes Act, 1956 and the Rivers Boards 
Act, 1956, laying down detailed procedures for settling such dis-
putes. Seeing the inordinately long time as much as 20 years taken 
to resolve Narmada River valley problem, the Committee cannot 
help feeling that the existing procedures have 'failed to deliver the 
boods and a new approach has got to be evolved if the country has 
to be saved from colossal loss that results from such disputes. 

Para No. 3.35 The Committee feel that national interest de-
mands a more drastic approach to the problem than adopted in the 
past. Either the legislative measures already existing should be 
given strong enough teeth to deal with the river water disputes 
within a prescribed time limit through arbitration or otherwise. 
without any right to any party to prolong the dispute through the 
device of appeals or reviews to higher authorities; or through 
constitutional amendment, if necessary, water may be declared as 
a national resource, to be exploited by the Centre with due consi-
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deration being shown to the State in which the resources lies. 
The Committee would urge that the matter should be considered at 
the highest level without delay with a view to finding a speedy 
cllld abiding solution to the chronic problem. 

Reply of the Government 

Realising that the number of projects involving substantial 
potential are held up on account of various inter-State disputes, 
this Ministry has taken initiatives in holding discussions with the 
various States with a view to resolving the problem. This Ministry 
has also suggested to the States that such projects could be t:lken 
up for execution in the Central Sector pending resolution of differ-
ences. 

Regarding resolution of 'inter-State disputes within a prescribed 
time limit, it may be stated that this recommendation made by the 
Committee, though very deairable, is not capable of implemen-
tation under the present arrangements available. It is not possible 
to lay down I.;hort time limits of settlements of disputes or auto-
matic reference to an arbitration in case of non-settlement of such 
disputea. However, to enable the Central Government to play a 
more active and dynamic role in water development, Ministry of 
Irrigation has made some propopls in a Note for consideration of 
the Cabinet Committee on Political Affairs for enacting legislation 
within the ambit of the Union List for smooth implementation of 
vCirious- water development projects on inter-State rivers. The 
Raj:ldhyaksha Committee on Power has also made recommendations 
for expeditious settlement of these disputes. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) IBI-Coord., 
dated the 28th November, 1981; 2nd December, 1981) 

Comments of the Committee 

Please see Para 1.10 of the Report Chapter I 

Recommendation Serial No. 70 (Para· 6.24) 

The Department of Power have informed the Committee that 
although various State Electricity Boards carry out inspection of 
power equipment during manufacture and erection, the inspection 
has not been carried'out to the desired extent. The Committee feel 
that inspection of power plant and equipment is a highly specialised 
job and it is doubtful if all the Electricity Boards would be in a 
position to set up an inspection cell in their organisation capable 
of conducting rigorous inspection of a satisfactory nature. The 
Committee. wou1d, therefore, suggested that CEA should take stock 
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of the expertise and facilities available in the various SEBs and 
evolve a joint mechanism in consultation with the Boards for con-
ducting quality inspection during manufacture and erection of 
power equipment. If sllth a mechanism is not evoived, the inspec-
tion by SEBs may continue to be unsatisfactory with consequent 
effect on generation efficiency. 

Reply of the Government 

The Government accept the suggestion of the Committee on the 
need for systematic inspection of power equipment during mAnu-
facture and erection. Efforts would be made to persuade thE' SEBs 
to introduce suitable mechanism for the same. It has already been 
indicated in response to the recommendation at Serial No. 69 that 
model contract is being prepared and the SEBs would be appro-
priately advised on finalisation of the same. The contract would 
have suitable provisions for quality plans to be mutually agreed 
between the plans manufacturers and the SEBs. A large number 
of agencies are involved in implementing power programmes and 
there are number of units under commissioning under each agency. 
The Committee on Power have also recommended for the creation 
of an appropriate agency to render the necessary services to these 
agencies. Government is examining the Report of the Committee. 
The recommendations of the Estimates Committee would receive 
due consideration while finalising the recommendations of the 
Report. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (8) 181-Coord., 
dated the 16th March. 19821 

Recommendgtion Sr. No. 71 (Para No. 6.28) 

Manv State Electricity Boards are stated to have held BREL's 
monopolistic position as a reason for unsat;sfactory quality of pcwer 
equipment manufactured by them. The Rajadhyak<;ha Com-
mittee on Power have made out a case of setting up one or more 
facilities either in the public or private sector tl) produce power 
equipment to foster competition with BHEL. ~ Secretary (power) 
has also emphasised the need for having atleast two, if not more, 
organisations to produce now~r -eo'liipment in order to imnrove the 
-:ituatlon bv the natural proeess of compe1:iti.on While the 
Jta;adhvaksh'l Committee have suggested that the foreign colI abo-
ration in the new manufacturing units could be the same as 
"3HEL's Secretary (Power) feels that the new units should be based 
Oll different collaborations. The Estimates committee have gone 
into this matter. They feel that another unit to be set up in public 
sector would not only bring about improvement in quality through 
competition but would also accelerate the pace of production to 
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meet the expanding needs of power sector. The Committee recom-
mend that this aspect may be examined, critically and dispassionate-
ly. 

Reply of the Government 

Primarily, the decision to set up another public sector ill~der· 
taking for manufacturing power generating equipments, as recom-
mended by the Estimates Committee, is to be taken by the lVHnis-
try of Industry. The recommendation of the Estimates Committee 
for setting up of another public sector undertaking for manufac-
turing electrical equipments on the lines of BHEL has, therefore, 
been referred to the Department of Heavy Industries for their 
comments. Their comments are still awaited. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) j8l-Coord., 
dated the 28th November, 19'B1; 2nd December. 1981] 

Recommendation Serial No. 72 (Para 6.40, 6.41 & 6.42) 

The commi"ssioning of a number of power projects has been 
delayed because of delayed supply of equipment by indigenous 
manufacturers particularly BHEL. One of the reasons for delays 
in the supply of equipment by BHEL is stated to be inadequate 
manufacturing capacity 'for critical piping and pressure parts, 
though according to Rajadhyaksha Committee the plant capacity of 
HHEL appeared to be adequate to fulfil the generation programme 
during the next decade. Taking into consideration the projected 
increase in installed capa'City of 20,00:) MW in Sixth Plan and 
30,000 MW in Seventh Plan, the country, would require on an aver-
age power equipment of abou~ 5,000 MW per annum up t6 
1981-82, and it is rkely to be 4,000 MW in 1~2-83, 5,570 MW in 
19'33-84 and 5,720 MW during 1984-85 to 1988-89. 

Secretarv (Power) stated during evidence that during each of 
the years 1979-80 and 1980-81 only 1200 MW equipment rolled out 
of BHEL works. But the actual production of thermal equipment 
during 1977-78, 19'78-79 and 1979-80 was between 1500 to 1600 MW; 
in 1980-81, it lose to 24nO MW; leaving orders to the extent of 4500 
MW (Thermal) outstanding. As regards hydro sets it is seen that 
BHEL has outstanding orders for 54 Hydro sets at the end of 1980-81 
as against ::\ total production of 69 sets during the last five year~ 
(1976-81). . 

However, Committee cannot but agree with the observation of 
Secretary (Power) that "the capacity is what is produced and not 
what i'3 \v"itkn on paper". It is rather difficult to imagine that 
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BHEL will be able to step up its net production to 5,000 MW per 
year in the near future which is the estimated requirement for the 
Sixth and Seventh Plans. 

After going into the whole matter, the Committ~e cannot help 
feeling that it would be rather risky if the country depends only , 
on BHEL for the supply of entire equipment required indigenously 
for the execution of power plan during the period 1980-90. The 
Committee would suggest that a critical review of the actual pro-
dudion vis-a-vis installed capacity in BHEL should be undertaken 
immediately by the Department of Power in consultation with 
BHEL and other connected organisations to determine whether. in 
the light of past experience, BHEL can be relied upon to deliver the 
equipm<>nt on schedule to keep pace with the plan. It would, in 
the Committee's opinion be better to err on the right side and pro-
vide for slightly higher manufacturing capacity in the country than 
the actual need and it would be preferable to set up another unit in 
public sedor. In this connection, the Committee would like to draw 
attention to their recommendation on the subject earlier in this 
Chapter. -', 

Reply of the Government 

For achieving the Sixth Five Year Plan target the CEA are 
interacting with BHEL in the matter 0'£ equipment supply. How-
ever the advice of tl-te Committee has been n0ted and '1. copv of 
the same has been sent to the Ministry of Industry. The subjed 
of equipment supply by the indigenous manufacturers for sustain-
in~ the country's power programme would continue to engage 
~ttention of the Government from time to time and action deemecl 
necessary would be taken. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) /81-Coord .. 
__ dated the 16th March. 19f:!21 

Recommendation No. 78 (P~ua No. 7.28) 

The Committee feel that unattractive pay scales and allowances 
are partly the result of declaripg CEA as an "Att1\ched Office" of 
the Government of India and for this the Dep"lrtment of Power ~re 
themselves to blame. Now when this deficiency ha., been forcefully 
highlighted by SEBs and Rajadhyaksha Committee and admitted 
by Department of Power, the Committee expect that the Dep~r~
m~nt will look into this matter seriously and immediately and 
take measures necessary to attract and induct the best available 
talent in the CEA '30 that the CEA hecomps the repositorv of ex-
perts to whom State Electricity Boards can look for guidance. 
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Further Reply of the Government 

The pay scales in the SEBs have been delinked in the various 
States to the advantage of the staff serving in these utilities. The 
role of CEA and their statutory responsibiLties require that the 
CEA 13hould continue to remain as a Government body. Even if 
the CEA were to be delinked as suggested by the Rajadhyaksha 
Committee on Power and as endorsed by the Estimates Committee, 
it would substantially depend on the Government by way of grants 
to meet the cost of its establishment. In Government, val"ious 
Central Engineer~ng Services with equally important technical 
functions have been linked, by way of scales of pay and allowances, 
with the rest of the Government. These services, except in the 
case of Central Water Engineering Services, do not 'draw any staff 
from the State Government on deputation. The need for the ex-
tent of deputation from the SEBs to the CEA have been reviewed 
from time to time. We are taking up the matter with the Depart-
ment of Personnel about delinking the salary of the Officers of the 
Central Electricity Authority from other Central Technical Services 
in line with t~e recommendations. Although we feel that it may, 
prima facie, be difficult for the Government to de link the emolu-
ments of officers of one stream from those of other sister technical 
organisations, will pursue the praposal with th':! appropriate 
Department for their accepting this recommendation. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) 18I-Coord., 
dated the 30th March, 1982] 

Recommendation Serial No. 81 (Para 7.45) 

The Committee take note of the suggestions made by Raja-
dhyaksha Committee to restructure and strengthen the Central 
Electricity Authority by creation of certain new posts and re-
organise the system of work and control in the Central Electricity 
Authority. They would like the Department of Power to take 
final decision in the matter expeditiously in the larger interest of 
efficient working of power sector. 

Further Reply of the Government 

'fa enable Central Electricity AuthOrity to discharge its statutory 
functions effectively, regular discussions are held between Central 
Electricity Authority and the Ministry of Energy with regard to 
structuring and strengthening of Central Electricity Authority. 
Consistent with the overall need for economy in Non-Plan, expen-
diture and the need to provide adequate infrastructure, new Direc-
torate"1 have been sanctioned from time to time. Besides the cadre 
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of Central Electricity Authori.ty has also been taken up for review 
r.ecently and a final decision is likely to be taken shortly. ' The 
Government wQuld like to ensure that the various posts already 
created in the Central Electricity Authority ar~ filled up with com-
petent persons of very high calibre. The recommendations of Ute 
Rajadhyaksha Committee on Power on the restructuring of Central 
Electrictty Authority have got considerable· linkages with the 
creation 01£ Regional Electricity Authority, the decision on which is 
awaiting responses from the State Governments and the evolution 
of a concensus. Till such time, it is considered that the present 
structure of Central Electricity Authority is adequate for effective 
discharging of its role. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32 (3) IBI-Coord., 
dated the 3()th Mareh, 1982] 

Recommendation Serial No. 82 (Para 7.4.16) 

There is a Directorate in Planning Wing of the Central Elec-
tricity Authority monitoring the progress of power schemes. 
There are identical Directorates in Hydro-electric Wing, Thermal 
Wing and Power SYstem Wing doing monitoring work. If fact in 
Hyrdo-electric Wing alone, Planning and Construction Directorates 
are both doing monitoring work of one kind or the other. Similarly 
ther is duplication of arrangements in regard to techno-economic 
appraisal in various wings of CEA. Despite the denial of duplication 
of work, it appears to the Committee that there is overlapping of 
work and the allocation of work among various wings can be ra-
tionalised and economies effected without loss of efficiency. The 
Committee would expect the Staff Inspection Unit of the Ministry 
cf Finance, which is making a study into the structure and staff 
strength of CEA, to look into the matter and make recommenda-
tions for a scientific allocation of work among various wings with 
a view to avoiding duplication of work. . 

Reply of the Government 

The Staff Inspection Unit of the Ministry of Finance which is 
making a study into the structure and staff strength of the Central 
Electricity Authority, have been requested to keep in view the 
recommendation of the Estimates Committee while discussing and 
finalising their reports about staff requirement in the Central Elec-
tricity Authority. The Central Electricity Authority have also been 
instructed to discuss this matter with the Staff Inspection Unit and 
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to take action to eleminate over-lapping of functions in various Wings 
of the Central Electricity Authority. 

[Ministry of Energy (Deptt. of Power), O.M. No. 32(3)J81-Coord., 
dated the 28th November, 1981; 2nd December, 1981]. 

Recommendation Serial No. 88, (Para 8.14) 

The Estimates Committee expect that the Government would 
examine the recommendations made by the Rajadhyaksha Commit-
tee on Power regarding training of Engineer & Operators expedi-
tiously and take an early decision thereon. They would like to be 
apprised of the Government decisions in this regard and the follow-
up action take in pursuance thereof. 

Reply of the Government 

Action has been initiated to set up a special -group to examine 
all aspects of training requirements during the current five year 
Plan and the ensuing plans. The group is expected to report ur-
gently on the role of the Centre and the S~ates in the different areas 
of training and to suggest a suitable organisational structure so that 
training activities in the Power Sector could be put on a. sound 
footing. 
[Ministry of Energy (Deptt. of Power), O.M. No. 32 (3) 081-Coord., 

dated the 28th Nov., 1981; 2nd December, 1981]. 

Recommendation Sr. No. 89, (Para 8.18) 

Power System is no longer the exclusive concern of a State. 
Regional planning and inter-dependence have added a new dimen-
sion and before long the power system, no matter where it is 
located, will assume national proportions. In view of these deve-
lopments, the Committee feel that the creation of an all-India pool 
of senior engineers of the level of Superintending Engineers and 
above, through the establishment of an all-India Service of Power 
Engineers or otherwise. will be necessary to provide for mobility 
of Power experts and handle the power problems across the State 
frontiers. 

Reply of the GoverDJllent 

The All-India Services Act, 19501, was amended inter-alia to 
provide for the constitution of the All-India Service of Engineers 
comprising three branches namely Irrigation Branch, Power Branch 
and Building & Road Branch. The scheme for the formation of 
the I.S.E. provides for the encadrement of the posts at the Centre 
and the States. The proposal for the constitution of the I.S.E. is 
under consideration in consultation with the State Gcvernments. 



The concept of All-India Service of Power Engineers was con-
sidered by the Committee on Power but, it has not accepted in its 
entirety. It is pertinent to point out that All-India Services, such 
as they are constituted today, are designed to serve the State and the 
Central Government whereas the Power Engineers would essen-
tially serve the State Electricity Board and the various public .sector 
undertakings of the Central Government. The appropriateness and 
the legal implications of an All-India Service and its extension to 
autonomous organisations like State ElectriCity· Boards and public 
set'tor undertakings will have to be examined more closely before 
taking the final view. Ministry of Home Affairs who is concerned 
with the constitution of All-India Service are processing the case in 
consultation with the State Governments. 

[Ministry of Energy (Deptt. of Power) O.M. No. 32(3) /81-Coord., 
dated the 16th March, 1982.] 

NEW DELHI; 

April 15, 1982 
--:-:~~ 

Chaitra 25, 1904: (S) 

S. B. P. PATTABHI RAMA RAO, 
Chairman, 

Estimates Committee. 



APPENDIX 

(Viae Introduction) 

Analyses of action taken by Government in the 13th Report of the Estimates 
Committee (7th Loi Sabha). 

I Total number of recommendations 

II Recommendations which have been accepted by Government 

(Nos. 2, 3, 4, 8, 9, 10, 12 to 53, 55 to 69, 73 to ,6, S4 to 87, 

104 

90 to 104) 86 

Percentage to total 

III Recommendations which the Committee do not desire to punue 
in view of Gevernment's reply . 
(Nol. ", 80) 2 

Percentage to to tal 

IV Recommendations in respect of which replies of Government have 
not been accepted by the Committee 
(Nos. 1,11, ,9,83) 4 

Percentage to total 

V Reco~endations in respect of which final replieB of Govern-
ment are still awaited. 
(No •. 5, 6",54, ,0, ,I, 72, ,8, 81, 82, 88, 89) . 12 

2% 

Percentage to total 12% 
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